17

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
ORIGINAL APPLICATION NO.91 OF 2024 / EZ

Soubhagya Ranjan ...Applicant
VERSUS
State of Odisha & Others ...Respondents
INDEX
Sl. |Description of the documents Page Nos.
No.
1. |Affidavit.
2. |Photocopy of the of joint inspection report along

(ANNEXURE - R2/1 Colly)

with its annexures carried out on dtd.02.07.2024.

Through

SPCB Odisha, R.No.2

Sri Dipanjan Ghosh,
Advocates for the Respondent No.2

(State Pollution Control Board, Odisha)

Kolkata
Date:

e-mail: dpnjnghshO@gmail.com
Phone No.:9903080977




18

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
ORIGINAL APPLICATION NO.91 OF 2024 / EZ

Soubhagya Ranjan ...Applicant

VERSUS

State of Odisha & Others ...Respondents

AFFIDAVIT ON BEHALF OF THE STATE
POLLUTION CONTROL BOARD, ODISHA,
RESPONDENT NO.2 IN COMPLIANCE TO
ORDER DTD.19.04.2024 OF THE HON’BLE
TRIBUNAL, PRINCIPAL BENCH, NEW DELHI.

|, Dr. Kailasam Murugesan, IFS, son of late
Paramasivam Kailasam aged around 356 years, at present
working as Member Secretary, State Pollution Control Board,
having my office at Paribesh Bhawan, A/118, Nilakantha
Nagar, Unit-VII, P.O. Nayapalli, Bhubaneswar, Dist — Khurda,

isha-751012, do hereby solemnly affirm and state as under:

That | am the Member Secretary of the Respondent No.2

Board and, as such, am well-acquainted with the facts

&
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and circumstances with the case and competent to

swear this affidavit.

That the Hon'ble Tribunal, Principal Bench, New Delhi on
the basis of letter petition received from the applicants
has suo motu initiated a case vide OA No.140/2024/PB
and vide their order dtd.19.04.2024 while adjudicating
the OA at para-4 has been pleased to constitute a joint
committee comprising of Odisha State Pollution Control
Board (OSPCB), Deputy Director General of Forests (C),
MoEF&CC, Govt. of India, Integrated Regional Office,

Bhubaneswar and District Magistrate, Cuttack and
directed to verify the factual position and take

appropriate remedial action.

3. That in the order dtd.19.04.2024, the Hon'ble NGT, PB,

New Delhi at para-7 directed for filing of the factual and

action taken report by the joint committee before the

That in compliance to the aforesaid direction, the case

has been transferred to the EZB, Kolkata and
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renumbered as OA No0.91/2024/EZ and this Hon'ble
Tribunal while adjudicating the matter vide their order

dtd.24.05.2024 have been pleased to implead different

authorities as respondents. The Board has been

impleaded as R.No.2.

That in compliance to the direction dtd.19.04.2024 of the
Hon'ble NGT, PB, New Delhi, the committee have
deliberated the issue and visited the Bhatimunda Sand
Quarry with other officials on dtd.02.07.2024 in presence
of the applicant and the lessee of the Bhatimunda Sand
Quarry. The officers who are present during visit has
been spelt out in the report of the committee. The
committee after visit have submitted the report with a

view that the area is not fit to be quarry for scientific

//{./& quarry was not in operational condition since long and no
; =3 ©

v LR : .

\w'/ sand transportation vehicles were observed at the

alleged site. The report of the committee along with its
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annexures is annexed to this affidavit and marked as

ANNEXURE — R2/1 Colly.

6. That this affidavit is filed in compliance to the direction
dtd.19.04..2024 of the Hon'ble NGT, PB, New Delhi
passed in OA No.140/2024, which was subsequently
transferred to this Hon’ble Tribunal and renumbered as
OA No0.91/2024/EZ.

7.

That the Respondent No.2 Board craves the leave of this

Hon’ble Tribunal to file further affidavit if necessary for

effective adjudication of this case.

That the contents of the above paragraphs are true and
correct to the best of my knowledge, as derived from the
\}S‘o official records, and that nothing material has been
refrom.

‘8“?‘ concealed the

THE ABOVE NAMED DERONENT BEING

IDENTIFIED am@m@h« .......

ADV. BBSR APPEARS BEF{*RE ME AND

T ABOUT
STATE AN OATH ONE Q{.h-@
JAMIPM T HE CONTAINTS DEPONENT

o hﬁ:wnborSeaafuy >
a lution Contyro Bowrd
AF THIS AFFIDAVIT ARE TRUE TO THE Gaishe; Bhar s
BEST OF HIS/ HER K

Notary,
Regd. 'No. ON-46/09

hdbaneswar
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VERIFICATION.

l, the above named deponent, do hereby verify that the
contents of the above affidavit are true and correct to the best
of my knowledge, as derived from official records, and that

nothing material has been concealed therefrom.

Verified at Bhubaneswar on this the 3 day of August,
2024.

ENT .

~

Stsde Pollution Control Board
Odisha, Bhubaneswar

PB‘ DALABEHERA

o LA =T )
REGD, No.
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ANNEXURE-R2/1 Colly.

REPORTOF THE JOINT COMMITTEE CONSTITUTED BY THE HON'BLE
NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, NEW DELHI
VIDE THEIR ORDER DTD. 19.04.2024 IN THE MATTER OF OA NO.
140/2024/PB-SOUBHAGYA RANJAN & OTHERS VS STATE OF

ODISHA AND OTHERS,

. COMPLAINT PETITION OF THE APPLICANT AND ORDER OF
HONfBi.E NGT, PRINCIPAL BENCH, NEW DELHI PASSED ON
19.04.2024

The Hon’ble NGT, Principal Bench, New Delhi on the basis of the letter petition
received from Mr. Soubhagya Ranjan Das & Others took cognizance into the
matter and initiated a Suo-Motu case vide OA No. 140/2024/PB. The relevant
part of the letter petition enumerating grievances of the applicant is reproduced

as follows;

"The applicant has made allegation regarding illegal sand mining activities
at the Bhatimunda Sand Quarry under Tahasil Tangi-Choudwar in Cuttack
district. It has been alleged that EC has expired on December 315t 2022
however, in spite of that the lessee has been carrying out illegal extraction
of sand by dredging water from river bed consistently causing significant
harm to the Environment and violating legal regulation. Allegation is also
made that mining has been done beyond the permitted quantity of 2000
CUM per year without fresh EC, Consent to Operate, Consent to Establish
and sand extraction have been done around a radius of 3-5 KM beyond
the quarry limits.”

In this matter the Hon’ble NGT has constituted a Joint Committee vide order dtd.
19.04.2024 comprising of Odisha State Pollution Control Board (OSPCB), Deputy
Director General of Forests (C), Ministry of Environment, Forest and Climate
Change, Integrated Regional Office, Bhubaneswar and the District Magistrate,
Cuttack and direct the same to meet within one week, undertake visits to the
site, look into the grievances of the applicant, associate the applicant and
representative of the concerned project proponent, verify the factual position
and take appropriate remedial action. The Odisha State Pollution Control Board

will be the nodal agency for coordination and compliance.
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II. JOINT COMMITTEE MEETING HELD ON 06.05.2024

In compliance to the Hon’ble NGT a preparatory meeting was held.on 06.05.2024
at 4.00 PM through Video Conferencing to make a preliminary discussion on the
case matter and to fix a suitable date for the site visit by the committee
members. However, the District Magistrate, Cuttack or his representative could
not attend the meeting due to their another meeting of General Election, 2024
was going on at that time. Shri A. T. Mishra, Deputy Director General of Forests
(C), Ministry of Environment, Forest and Climate Change, Regional Office,
Bhubaneswar and Er. Rashmita Priyadarshini, Regional Officer, State Pollution
Control Board, Regional Office, Cuttack the other two members of theloint
Committee attended the meeting and following decisions were taken to comply
the order of Hon’ble NGT. Copy of the minutes of the meeting is enclosed as
ANNEXURE-A.

i: The Mining Officer, Cuttack and the Tahasildar, Tangi-Choudwar will be
asked to remain present during the site visit.

i The Regional Officer, State Pollution Control Board will inform the
applicant and the lessee of the Sand quarry to remain present during
the site visit of the Joint Committee.

iii. A suitable date will be fixed by the Regional Officer, Cuttack in

consultation with Committee members over telephone.

The Collector& District Magistrate, Cuttack informed vide letter No. 271/Touzi,
dtd. 10.05.2024 that entire District Administration is involved in election work till
06.06.2024 and to fix a date after 06.06.2024 for the site visit by the Committee
members. Copy of the letter is annexed as ANNEXURE-B.

III. SITE VISIT BY THE JOINT COMMITTEE
The Joint Committee visited the Bhatimunda Sand Quarry with other
Government officials on 02.07.2024 in presence of Sri Soubhagya Ranjan Dash,
applicant and Sri Sachin Kumar Sahoo, Lessee of Bhatimunda Sand Quarry. The
members of the Joint Committee and Government Officials present during the

site visit are mentioned below;
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i. Shri A. T. Mishra, Deputy Director General of Forests (C), Ministry of
Environment, Forest and Climate Change, Regional Office,
Bhubaneswar.

ii. Shri Umakanta- Raj, Additional District Magistrate, Cuttack
(Representative of Collector & DM, Cuttack).

iii. Er. Rashmita Priyadarshini, Regional Officer, State Pollution Control
Board, Regional Office, Cuttack. ‘

iv. Shri Sambit Sahoo, Mining Officer, Cuttack

v. Shri Choudhury Prajannanda Das, Tahasildar, Tangi-Choudwar

The Bhatimunda Sand Quarryis located on Birupa River bed at: Bhatimunda,
TahasilTangi-Choudwar in Cuttack district. It was observed by the Committee
that the sand Quarry was not in operational condition since long. No sand
transportation vehicles were observed at the alleged site. The Quarry lease area
was partly filled with river water and vegetation growth was observed in patches

on rest portion.

During field visit, the Committee members discussed with the applicant, leséee,
Mining officer and Tahasildar, Tangi-Choudwar-and it was unanimously decided
that the Mining officer and Tahasildar will submit a report jointly on Bhatimunda
Sand Quarry in chronological order starting from the documentation process
initiated for the mining activity to till date including the royalty/ penalty collected
or any action taken against the said Quarrywith detail documents to the
committee within 07 days. The committee also asked the applicant to submit
photographs or any other evidence available with him on illegal sand mining of
the said quarry to the committee within 03 days so that the Joint Committee will
submit the field visit report to the Hon’ble NGT. The proceedings of the field visit
is enclosed as ANEXURE- C.

1V. JOINT STATUS REPORT OF THE BHATTIMUNDA SAND
QUARRY SUBMITTED BY TAHASILDAR TANGI-CHOUDWAR AND
MINING OFFICER

TahasildarTangi-Choudwar and Mining Officer, Cuttack submitted a report jointly
on Bhatimunda Sand Quarry containingall the documentation process and action
taken report. The inspection report is enclosed as ANNEXURE-D. The content of
the report is given as follows;
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. Birupa River Sand Bhatimunda Source was approved on Dt.07/08/2020
over an area of Ac12.34Dec of Plot No.1116 under Khata No.441 of village
Bhatimunda, Tehsil- Tangi-Choudwar, Cuttack District.(Copy of the
consent of the Collector and District Magistrate, Cuttack regarding creation
of the Birupa River Sand Bhatimunda source is attached herewith as
Annexure-1).

. Auction process Started on Dt.18.02.2021. with an advertisement notice
issued by the office of the Tahasildar, Tangi- Choudwar, Cuttack district.

. Auction was held on Date- Dt.24.03.2021 and one Sachin Kumar Sahoo
was declared as the successful bidder with a bid of the highest additional
charge of rupees 2800/- along with offset price of Rs.49/- per CuM. (Bid
sheet of the auction process is attached herewith as Annexure-2).

. The intimation in Form-F was issued to the successful Bidder on Dt.
25/03/2021 (Copy of the Form-F is attached herewith as Annexure-3)
Accordingly, Sachin Kumar Sahoo deposited the interest free security
amount on 25/03/2021 as per the Rule 27(7) of the OMMC Rules, 2016.

. State Environment Impact Assessment Authority (SEIAA) approved the
annual quarrying, quantum as 2000CuM on Dt.31/08/2021 vide letter
No.2409/SEIAA in favour of the Tahasildar, Tangi-Choudwar which was
received on Dt.14/09/2021. (Copy enclosed herewith as ANNEXURE-4).

. Transferred EC was issued by SEIAA in favour of Sachin Kumar Sahoo vide
Letter No.4038/SEIAA, on Dt.22.02.2022 (Copy enclosed herewith as
ANNEXURE-5).

. Lease deed with respect to the aforesaid sand source was presented on
Dt.03.03.2022 and executed on 18/05/2022(Copy enclosed herewith as
ANNEXURE-6).

. Consent To Operate (CTO) was received from the State Pollution Control
Board (SPCB) on Dt.04/06/2022 with an approved quantity of 2000 CuM
which was valid up to 31/03/2023.(Copy enclosed herewith as
ANNEXURE-7).
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9. Y-form was issued for operation of the aforesaid sand source from
Dt.04/06/2022. The last Y-form was issued on Dt.14/02/2023. A total of 9
Numbers of Y-Form Books having Book No0.2586, 2587, 2599, 45135,
45136, 45137, 45148, 45154 and 45155 have been issued in favour of the
Lessee. The lessee has returned only 3 out of the 9 Y-Form books to the
Tahasildar, Tangi-Choudwar. The Book numbers of the returned Y-form
books are 2586, 2587 and 2599. The lessee has not returned yet the
remaining 6 Y-Form books. As per the counterfoils of the 3 Y-Form books
returned by the Lessee, a total of 450CuM sand was extracted by the
Lessee. Further, the lessee hasn’t submitted quarterly returns or annual
returns at any point of time since the start of the operation of the

aforesaid sand source.

10.Due to illegal mining beyond the lease area, an amount of
Rs.38,56,710.00 was imposed on the Lessee as penalty communicated
vide letter No.3278, Dt.23.05.2023 of the Tehsildar, Tangi-Choudwar.
Since the Lessee failed to pay the aforesaid amount, the Tehsildar, Tangi-
Choudwar again reminded the lessee vide letter No.4428, Dt.25.07.2023
to pay the aforesaid penalty amount. (Copy enclosed herewith as
Annexure-8). The Lessee has not yet paid the aforesaid penalty.

11.0n Dt.26/07/2023 the aforesaid source was transferred to the Mining
Officer-Cum-Competent Authority, Minor Minerals, Cuttack District. The
supporting document of the transfer process is attached herewith as

Annexure-9,.

12.Upon receiving the file and case records from the Tahasildar, Tangi-
Choudwar, Mining officer, Cuttack issued a demand letter regarding
pending Govt. dues of Rs.23,97,042.00 towards Royalty, Additional
Charge, DMF, EMF, Surface Rent, Dead Rent and TCS against the Lessee
Sachin Kumar Sahoo up to Dt.31.07.2023, vide letter No.1531/Mines,
Dt.08/08/2023 on the basis of the demand letter issued by the Tehsildar,
Tangi-Choudwar vide his office letter N0.4300, Dt.19.07.2023.(Copy

enclosed herewith as Annexure-10).
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13.Mining Officer, Cuttack on Dt.09/10/2023 found evidence of illegal mining
with the use of suction boats, at the aforesaid sand source. Subsequently,
a show-cause notice was issued on Dt.12/10/2023, vide letter

no.2175/Mines to lessee. (Copy enclosed herewith as Annexure-11)

14.Mining Officer, Cuttack imposed a penalty of Rs.500000.00 on the Lessee
vide letter no.2937, Dt.07.12.2023 (Copy enclosed herewith as
Annexure-12). The lessee paid the aforesaid amount, vide Cyber
Treasury Challan No.35D5C5DB8F (Copy enclosed as Annexure-13).

15.The lessee did not comply the following clause of the Transferred EC vide
Letter N0.4038/SEIAA, on Dt.22.02.2022 (Already attached as Annexure-
5);

i. “The project proponent has to carry out by engaging
appropriate consultant, a study of the annual replenishment
rate of sand by collecting pre monsoon & post monsoon data
from the field to know the quantum of volume of sand
deposited/replenished & extracted in the mining lease area.
The detailed comparison of both pre-monsoon and post-
monsoon elevation data shall be included in the study report.
The replenishment rate of sand may be calculated by using
the volumetric survey method or any other methods as laid
down in Enforcement & Monitoring Guidelines for Sand
Mining, 2020 issued by the MoEF& CC, Govt. of India. The
finding of the study shall be submitted to SEIAA to assess the
rate of replenishment of mined out sand in the lease area.
Pending carrying out of the study & submission of the report,
this clearance is being granted in an adhoc manner and is
liable to be revoked after one year ie. after 31 December,
2022 if satisfactory replenishment study report is not
submitted. The submission of study report of rate of annual
replenishment of sand within one year is obligatory for the
project proponent. The PP is allowed to extract provisionally

2000 cum of sand in the first year.”
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16.0n Dt.30/05/2023 Lessee had submitted the application for Modification of
EC in Parivesh Portal vide Proposal No.SIA/OR/MIN/300740/2023 (Copy
enclosed as Annexure-14), which was subsequently passed by SEAC and
SEIAA. SEIAA issued an Amendment to the EC, in favour of the Lessee of
Birupa River Sand Bhatimunda on Dt.10/01/2024 with a proposed MGQ of
2050CuM per year for rest of the lease period (Copy enclosed herewith as

Annexure-15).

17.Mining Officer, Cuttack also issued another demand notice regarding
payment of Govt. dues towards annual Royalty, Additional Charge, DMF,
EMF, Surface Rent, Dead Rent and TCS (A total of Rs.59,93,004.50) for
the 2" year of the lease period(18.05.2023 to 17.05.2024) against the
Lessee of the Birupa River Sand Bhatimunda vide letter No.957/Mines,
Dt.18.04.2024. (Copy enclosed as Annexure-16).

18.The Lessee has filed WP(C) No0.12919 of 2024 challenging the demand
issued by Mining Officer, Cuttack vide letter N0.957/Mines, Dt.18.04.2024
(Enclosed already as Annexure-16) which was disposed off by the
Hon’ble High Court of Orissa, Cuttack giving liberty to the Lessee to file an
appeal within 30 days. Office of the Advocate General, Odisha informed
the same to the Mining Officer, Cuttack vide Letter No0.35248,
Dt.18.06.2024 (Copy enclosed herewith as Annexure-17).

19.Lessee has not yet paid the penalty amount of Rs.38,56,710.00 imposed
by the Tehsildar, Tangi-Choudwar vide letter No.3278, Dt.23.05.2023, an
amount of Rs.23,97,042.00 towards Royalty, Additional Charge, EMF,
DMF, Surface Rent, Dead Rent and TCS pending up to Dt.31.07.2024 as
demanded by the Mining Officer, Cuttack (Copy already enclosed as
Annexure-10). Furthermore, the Lessee also has not paid any amount
towards annual Royalty, Additional Charge, EMF, DMF, Surface Re'nt, Dead
Rent and TCS (A total of Rs.59,93,004.50) for the 2™ year of the lease
period(18.05.2023 to 17.05.2024) as demanded by the Mining Officer,
Cuttack, vide his letter No. 957/Mines, Dt.18.04.2024. (Copy enclosed

already as Annexure-16)
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REMARKS:

e as not
The Joint Committee observed during the site visit that the sand Quarry w

. . ed
in operational condition since long. No sand transportation vehicles were observ j
at the alleged site. The Quarry lease area was partly filled with river water an
vegetation growth was observed in patches on rest portion.

The committee also asked the applicant to submit photographs or any other
evidence available with him on illegal sand mining of the said quarry to the
committee within 03 days but no photographs or documents received from the
applicant till date. However the report of the Tahasildar and Mining officer
indicates that illegal mining was carried out by the lessee for which penalty has
been imposed but the lessee is yet to comply the demands raised.

We are of the view that the area is not fit to be quarry for scientific mining

of the sand because of its close proximity to the river embankment, Which may
cause future environmental damage.

%Lﬂ %™\ Ui

Er. R. Priyadarshini, Umakantd Raj A. T. Mishra, I1I.F.S

Regional Officer, Additional District
State Pollution Control Magistrate, Cuttack
Board, Cuttack. (I/C of Collector &

Reglonal Officer DM, cuttacla‘A e
lution Control Board DISTRICT BAGIS
M Owttack COLLECTOR, CUTTACK

Deputy Director General of
Forests (C), Ministry of
Environment, Forest and
Climate Change, Regional
Office, Bhubaneswar.
JeIve W
Dy. Director Gemml of F‘omu Cenmﬂ)

Lc)
ulmi!try of Environmont Forast & (2

TiEastom | Reglenal 8ffas
hubaneswar
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A_MMEXURE—A

MINUTES OF THE MEETING HELD ON 06.05.2024 AT 4:00 P.M. THROUGH
VIDEO CONFERENCING IN CONNECTION WITH OA NO. 140/2024/PB -
SOUBHAG AN & OTHERS VS STATE OF OD A AND OTHERS

The Hon’ble NGT, Principal Bench, New Delhion the basis of the letter petition
received from Mr. Soubhagya Ranjan Das & Others took cognizance into the matter
and initiated a Suo-Motu case vide OA No. 140/2024/PB. The relevant part of the
letter petition enumerating grievances of the applicant is reproduced as follows;

"The applicant has made allegation regarding illegal sand mining activities at
the Bhatimunda Sand Quarry under Tahasil Tangi’-Choudwar in Cuttack district. It has
been alleged that EC has expired on December 31%t 2022 however, in spite of that the
lessee has been carrying out illegal extraction of sand by dredging water from river
bed consistently causing significant harm to the Environment and violating legal
regulation. Allegation is also made that mining has been done beyond the permitted
quantity of 2000 CUM per year without fresh EC, Consent to Operate, Consent to
Establish and sand extraction have been done around a radius of 3-5 KM beyond the

quarry limits.”

In this matter the Hon’ble NGT has constituted a joint committee vide order
dtd. 19.04.2024 comprising of Odisha State Pollution Control Board (OSPCB); Deputy
Director General of Forests (C), Ministry of Environment, Forest and Climate Change,
Integrated Regional Office, Bhubaneswarand the District Magistrate, Cuttack and
direct the same to meet within one week, undertake visits to the site, look into the
grievances of the applicant, associate the applicant and representative of the
concerned project proponent, verify the factual position and take apprc_)priaté remedial
action. The Odisha State Pollution Control Board will be the 'noc:ial agency for
coordination and compliance. -

In compliance to the .Honble NGT a preparatory meeting was held. on
06.05.2024 at 4.00 PM through Video Conferencing to make a preliminary discussion
on the case matter and to fix a suitable date for the site visit by the committee
members. However, the District Magistrate, Cuttack or his representative could not
attend the meeting due to their another meeting of General Election, 2024 was going
on at that time. Shri A. T. Mishra, Deputy Director General of Forests (C), Ministry of

1

¥



32

Environment, Forest and Climate Change, Regional Office, Bhubaneswar and Er.
Rashmita Priyadarshini, Regional Officer, State Pollution Control Board, .Regio-nal
Office, Cuttack the other two members of the Joint Committee attended the meeting
and following decisions were taken to comply the order of Hon’ble NGT.

i The Mining Officer, Cuttack and the Tahasildar, Tangi-Choudwar will be
asked to remain present during the site visit.
i, The Regional Officer, State Pollution Control Board will inform the applicant

and the lessee of the Sand quarry to remain present during the site visit of
the Joint Committee.

ii. A suitable date will be fixed by the Regional Officer, Cuttack in consultation
with Committee members over telephone.

The meeting was ended with vote of thanks by Er. Rashmita Priyadarshini, Regional
Officer, State Pollution Control Board, Cuttack, Odisha.

B sz ),

Er. R. Priyadarshini,
Regional Officer,
State Pollution Control
Board, Cuttack.

Reglonal Officer
State Pollution Control Board
Owttack

A. T. Mishra, I.F.S.
Deputy Director General of
Forests (C), Ministry of
Environment, Forest and
Climate Change,
IntegratedRegional Offi ce,
Bhubaneswar.

. SuETnEEees ()
Dy. Direcior Genesai of Forugre (Centraf)
AT, a5 Y I
Ministry of Envhonmem Forest &CC
et et AR/ Eastenn ® eglonal Gfice
HTATEU Bhudanas war
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Ol« FICE OF THE COLLECTOR, CuT TACK
. (IOU/I&I()ANSSICFION) G et

27{ [Touzl, Dul /0"0"; 2»97’/

To, A
The Member Secretary,
State Pollution Control Board,
Odmhn, Bhubaneswar,

~ Sub:- ‘ O;\ No.,140/2024/P13 filed by Soubhagya Ranjan & Others Vrs State of Odlsha &
others .
Refs- Your letter No.6529, Dtd.01.05.2024
Sir,

~ With reference to the letter on the abovc.‘ noted ‘subject, | would like to inform you :
that, Simultancous General Election to the House of People and Assembly Constitutions will be
held on in 2(Two) Phases in Cuttack District i.e. on 25.05.2024 and 01.06.2024. Counting‘.;df‘

- votes will be taken on 04.06.2024. ‘The undersigned, Additional District Magistrates and Sub-
Collector & SDMs of the District arc designated as Returning Officers to condﬁct the election in

respect of different constituencies, At present the entire District Administration is involved in

election work, as such it is not possible to make field visit till completion of the election process
(e till 06.04.2024. It will be better to fix a date after 06" June, 2024 for the site visit by the
Committee members for compliance of the orders of Hon’ble National Green Tribunal.

This for your information and necessary action.

Yours faithfu

‘ 1§51 24
Collector & District Magxstmte,
Cuttack /

Memo No. 272 [Touzi. Dtd. JO-0¢ - Q,DD/L/ *
Copy forwarded to the Regional Officer, SPCB, Cuttack for information and necessary

action.

—

Collector & District Maglstrate,
Cuttack

’

Bk g oo

13\.0_‘
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ANNEXORE-C

PROCEEDINGS OF THE FIELD VISIT CONDUCTED ON 02.07.2024 IN
THE MATTER OF OA NO. 140/2024/PB - SOUBHAGYA RANJAN &

OTHERS VS STATE OF ODISHA AND OTHERS

The Hon’ble NGT, Principal Bench, New Delhion the basis of the letter petition
received from Mr. Soubhagya Ranjan Das & Others took cognizance into the matter
and initiated a Suo-Motu case vide OA No. 140/2024/PB. The relevant part of the
letter petition enumerating grievances of the applicant is reproduced as follows;

"The applicant has made allegation regarding illegal sand mining activities at
the Bhatimunda Sand Quarry under Tahasil Tangi-Choudwar in Cuttack district. It has
been alleged that EC has expired on December 315t 2022 however, in spite of that the
lessee has been carrying out illegal extraction of sand by dredging water from river
bed consistently causing significant harm to the Environment and violating legal
regulation. Allegation is also made that mining has been done beyond the permitted
quantity of 2000 CUM per year without fresh EC, Consent to Operate, Consent to
Establish and sand extraction have been done around a radius of 3-5 KM beyond the

quarry limits.”

In this matter the Hon’ble NGT has constituted a joint committee vide order
dtd. 19.04.2024 comprising of Odisha State Pollution Control Board (OSPCB), Deputy
Director General of Forests (C), Ministry of Environment, Forest and Climate Change,
Integrated Regional Office, Bhubaneswarand the District Magistrate, Cuttack and
direct the same to meet within one week, undertake visits to the site, look into the
grievances of the applicant, associate the applicant and representative of the
concerned project proponent, verify the factual position and take appropriate remedial
action. The Odisha State Pollution Control Board will be the nodal agency for

coordination and compliance.

In compliance to the Hon’ble NGT order the site visit was conducted on
02.07.2024 by the following committee members and other officials in presence of Sri
Soubhagya Ranjan Dash, applicant and Sri Sachin Kumar Sahoo, Lessee of M/s.
Bhatimunda Sand Quarry.

i. Shri A. T. Mishra, Deputy Director General of Forests +¢C), - Ministry of

Environment, Forest and Climate Change, Regional Office, Bhubaneswar, . -
LN 1
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ii. Shri Umakanta Raj, Additional District Magistrate, Cuttack(Representative of
Collector & DM, Cuttack)

iii. Er. Rashmita Priyadarshini, Regional Officer, State Pollution Control Board,
Regional Office, Cuttack.

iv. Shri Sambit Sahoo, Mining Officer, Cuttack
V. Shri Choudhury Prajannanda Das, Tahasildar, Tangi-Choudwar

The Bhatimunda Sand Quarry is located on Birupa River bed at: Bhatimunda,
Tahasil Tangi-Choudwar in Cuttack district. During site visit it was observed that the
sand Quarry was not in operational condition since long. No sand transportation

vehicles were observed at the alleged site. The quarry lease area was partly filled with
river water and vegetation growth was observed in patches on rest portion.

During field visit, the committee members discussed with the applicant, lessee,
Mining officer and Tahasildar,

Tangi-Choudwar and it was unanimously decided that
the Mining offi

cer and Tahasildar will submit a joint status report on Bhatimunda Sand
Quarry in chronological order starting from the documentation process initiated for the
mining activity to till date including the royalty/ penalty collected or any action taken
against the said quarry with detail documents to the committee within 07 days. The
committee also asked the applicant to submit photographs or any other evidence
available with him on illegal sand mining of the said quarry to the committee within
03 days so that the committee will submit the field visit report to the Hon'ble NGT.

Kot .
e By e
Er. R. Priyadarshini, Umakan Qa;w\ A.T. Mis

hra, I.F.S., Deputy
ional Officer Additional District Dnrectqr General of Forests
g:agte Pollution (':ontrol Magistrate, Cuttack (C),. Ministry of
Board, Cuttack. (Representative of Environment, Forest .and
4 M{O‘ﬂeer Collector & DM, Climate Change, Regional
Reglo y Cuttack) Office, Bhubaneswar.
State Pollution Control Board

Add|. District Magistrate Dy. Diroctor Geneva of Funu)c.mo

W@
Cuttack Ministry of Environment,

Forest !
e #ratry /Easrem nlgfgg.
YevayUshubaneswar
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ANNEXURE-D

Report on Birupa ﬁiver Sand Bhatimunda-

» Birupa River Sand BhatimundaSource was approved on Dt.07/08/2020
over an area of Ac12.34Dec of Plot No.1116 under Khata No.441 of
village Bhatimunda, Tehsil- Tangi-Choudwar, Cuttack District.(Copy of
the consent of the Collector and District Magistrate, Cuttack regarding
creation of the Birupa River Sand Bhatimunda source is attached
herewith as Annexure-1) ,

» Tender process Started on Dt.18.02.2021 with an advertisement
notice issued by the office of the Tahasildar,-Tangi-Choudwar, Cuttack
District.

* Auction was held on Date- Dt.24.03.2021 and one Sachin Kumar
Sahoo was declared as the successful bidder with abid of the highest
additional charge of rupees 2800/- along with offset price of Rs.49/-
per CuM. (Bid sheet of the auction process is attached herewith as
Annexure-2) :

e The intimation in Form-F was issued to the successful Bidder on
Dt.25/03/2021 (Copy of the Form-F is attached herewith as
Annexure-3) Accordingly, Sachin Kumar Sahoo deposited the interest
free security amount on 25/03/2021 as per the Rule 27(7) of the
OMMC Rules, 2016. \

* State Environment Impact Assessment Authority (SEIAA) approved the
annual MGQ of 2000CuM on Dt.31/08/2021 vide letter No.2409/SEIAA
in favour of the Tahasildar, Tangi-Choudwar which was received on
Dt.14/09/2021. (Copy enclosed herewith as Annexure-4)

» Transferred EC was issued by SEIAA in favour of Sachin Kumar Sahoo
vide Letter No.4038/SEIAA, on Dt.22.02.2022 (Copy enclosed herewith
as Annexure-5)

» Lease deed with respect to the aforesaid sand source was presented
on Dt.03.03.2022 and executed on 18/05/2022 (Copy enclosed

herewith as Annexure-6)
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e« Consent to Operate (CTO) was received from the State Pollution
Control Board (SPCB) on Dt.04/06/2022 with an approved quantity of
2000 CuM which was valid up to 31/03/2023. (Copy enclosed herewith
as Annexure-7)

e Y-form was issued for operation of the aforesaid sand source from
Dt.04/06/2022. The I_ast Y-form was issued on Dt.14/02/2023. A total
of 9 Numbers ‘of Y-Form Books having Book No0.2586, 2587, 2599,
45135, 45136, 45137, 45148, 45154 and 45155 have been issued in
favour of the Lessee. The lessee has returned only 3 out of the 9 Y-
Form books to the Tahasildar, Tangi-Choudwar. The Book numbers of
the returned Y-form books are 2586, 2587 and 2599. The lessee has
not returned the remaining 6 Y-Form books. As per the 3 Y-Form
books returned by the Lessee, a total of 450CuM sand was extracted
by the Lessee. Further, the lessee hasn’t submitted quarterly returns
or annual returns at any point of time since the start of the operation
at the aforesaid sand source.

« Due to illegal mining beyond the lease area, an amount of
Rs.38,56,710.00 was imposed on the Lessee as penalty, vide letter
No.3278, Dt.23.05.2023 of the Tehsildar, Tangi-Choudwar. Since the
Lessee failed to pay the aforesaid amount, the Tehsildar, Tangi-
Choudwar again reminded the lessee vide letter No0.4428,
Dt.25.07.2023 to pay the aforesaid penalty amount.(Copy enclosed
herewith as Annexure-8). The Lessee has not yet paid the aforesaid
penalty amount. '

« On Dt.26/07/2023 the aforesaid source was ‘transferred to the Mining
Officer-Cum-Competent Authority,Minor Minerals, Cuttack District. The
supporting document of the transfer process is attached herewith as
Annexure-9.

» Upon receiving the file from the Tahasildar, Tangi-Choudwar, Mining
officer, Cuttack issued a demand letter regarding Govt. dues of
Rs.23,97,042.00 towards Royalty, Additional Charge, DMF, EMF,
Surface Rent, Dead Rent and TCS against the Lessee Sachin Kumar
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Sahoo pending up to Dt.31.07.2023, vide letter No.1531/Mines,
Dt.08/08/2023 on the basis of the demand letter issued by the
Tehsildar, Tangi-Choudwar vide his office letter No0.4300,
Dt.19.07.2023.(Copy enclosed herewith as Annexure-10)

Mining Officer, Cuttack on Dt.09/10/2023 found evidence of illegal
mining with the use of suction boats, at the aforesaid sand source.
Subsequently, a show-cause notice was issued on Dt.12/10/2023, vide
letter no.2175/Mines. (Copy enclosed herewith as Annexure-11)
Mining Officer, Cuttack imposed a penalty of Rs.500000.00 on the
Lessee vide letter no.2937, Dt.07.12.2023 (Copy enclosed herewith as
Annexure-12). The lessee paid the aforesaid amount, vide Cyber
Treasury Challan No.35D5C5DB8F (Copy enclosed as Annexure-13).
The lessee did not comply the following clause of the Transferred EC
vide Letter N0.4038/SEIAA, on Dt.22.02.2022 (Already attached as
Annexure-5)

"The project proponent has to carry out by engaging
appropriate consultant, a study of the annual replenishment
rate of sand by collecting pre monsoon & post monsoon data
from the field to know the quantum of volume of sand
deposited/replenished & extracted in the mining lease area.
The detailed comparison of both pre-monsoon and post-
monsoon elevation d.ata shall be included in the study report.
The replenishment rate of sand may be calculated by using the
volumetric survey method or any other.methods as laid down
in Enforcement & Monitoring Guidelines for Sand Mining, 2020
issued by the MoEF & CC, Govt. of India. The finding of the
study shall be submitted to SEIAA to assess the rate of
replenishment of mined out sand in the lease area. Pending
carrying out of the study & submission of the report, this
clearance is being granted in an adhoc manner and is liable to
be revoked after one year i.e. after 31 December, 2022 if
satisfactory replenishment study report is not submitted. The
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submission of study report of rate of annual replenishment of
sand within one year is obligatory for the project proponent.
The PP is allowed to extract provisionally 2000 cum of sand in
the first year.” .

On Dt.30/05/2023 Lessee had submitted the application for
Modification of EC in Parivesh Portal -~ vide  Proposal
No.SIA/OR/MIN/300740/2023 (Copy enclosed as Annexure-14),
which was subsequently passed by SEAC and SEIAA. SEIAA issued an
Amendment to the EC, in favour of the Lessee of Birupa River Sand
Bhatimunda on Dt.10/01/2024 with a proposed MGQ of 2050CuM per
year for rest of the lease period(Copy enclosed herewith as
Annexure-15).

Mining Officer, Cuttack also issued another demand notice regarding
payment of Govt. dues towards annual Royalty, Additional Charge,
DMF, EMF, Surface Rent, Dead Rent ‘and TCS (A total of
Rs.59,93,004.50) for the 2™ year of the lease period (18.05.2023 to
17.05.2024)against the Lessee of the Birupa River Sand Bhatimunda
vide letter No0.957/Mines, Dt.18.04.2024. (Copy enclosed as
Annexure-16)

The Lessee has filed WP(C) No0.12919 of 2024 challenging the demand
issued by Mining Officer, Cuttack vide Iletter No0.957/Mines,
Dt.18.04.2024 (Enclosed already as Annexure-16) which was
disposed of by the Hon’ble High Court of Orissa, Cuttack citing a liberty
for the Lessee to file an appeal within 30 days. Office of the Advocate
General, Odisha informed the same to the Mining Officer, Cuttack vide
Letter No0.35248, Dt.18.06.2024. (Copy - enclosed herewith as
Annexure-17)

Till date, Lessee has not paid the penalty amount of Rs.38,56,710.00
imposed by the Tehsildar, Tangi-Choudwar vide letter
No.3278,Dt.23.05.2023. Further, the Lessee has not paid an amount
of Rs.23,97,042.00 towards Royalty, Additional Charge, EMI.=, DMF,
Surface Rent, Dead Rent and TCS pending up to Dt.31.07.2024 as
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demanded by the Mining Officer, Cuttack and the Tehsildar, Tangi-
Choudwar (Copy already enclosed as Annexure-10). Furthermore,
the Lessee also has not paid any amount towards annual Royalty,
Additional Charge, EMF, DMF, Surface Rent, Dead Rent and TCS (A
total of Rs.59,93,004.50) for the 2™ vyear of the lease
period(18.05.2023 to 17.05.2024) as demanded by the Mining Officer,
Cuttack, vide his letter No.957/Mines, Dt.18.04.2024. (Copy enclosed
already as Annexure-16)

& °°‘ . \n“e

N
‘.& Q* v
90‘36\ @‘\m \\\“\G‘G

" %o
Mining Officer-Cum-Competent
Authority,
Minor Minerals,
Cuttack District.
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Arnexuap ~ 4

~ Action I
J

—_— -——

). Magistrates order with intial

taken
.' wuh date

.
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-
This is put up to me today

I
|
|
i
e semmen oo
|
i
| O
|
|

il’cruced the orders dt.30.06.2020 Passed by the Tahasildar,

| Tangi-Choudwar and rccommendation of Sub-Collector, Sadar

| Cutlack Dt. 21.07.2020 for approval of a new source, Minimum ; |
| guaranteed quantity (MGQ) and additional charges of | |
| sourcc Birupa River Sand Bhatimunda in Mou7a-Bhat|munda |
' for a period of S years i.e. from 2020-21 to 2024-25 as per land

scheduled given below.

"Mouza | Khatano. | PlotNo. | Areain Ac. | Kissam
' Bhatimunda | 441(AAA) | 1116 | 12.34 Nadi

- The Tahasildar, Tangi-Choudwar has observed all |

—
(]
l

]

' formalities before submission of proposal to Collector through

’ Sub-Collector, Sadar Cuttack for approval of new sairat source at | ;
:Mouza-Bhatimunda, Khata.no-441(AAA), Plot no- 1116, Arca- | |
‘ 12 34 Acre, Kissam- Nadi, both Tahasildar and Sub-Collector, |

' Sadar have recommended that there is deposit of sand of ' '

| Minimum guaranteed quantity (MGQ) 5400cum in the source. f
' The total royalty @ Rs 38.50/-per cum (Rs 35/- as royalty and Rs "
i 3.50/- as addl. charges) of the source is to be approved.

However the new sand source, MGQ 5400 cum and

: Additional Charge in respect of source Birupa River sand ]
Bhatimunda is Rs.49 per cum (Rs 35/- as royalty and Rs 14/- as ’
addl. charges) is approved. i

Return the sairat case records to the Tahasildar Tangi- ’ !

| Choudwar for taking necessary follow up action as per OMMC ! *
| Rules. i
|
Dictated & Corrected , ,‘
2 l ‘ e o
2 4 = '\2\1'0 | ’r @
Collector Collectyr ;
Cuttack Cuttack ’
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ANNE XORE - K R

@ COMPARATIVE STATEMENT OF TENDERS RECEIVED

1. Name of the Sairat Source :- /3¢’ RCepa River {a
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F (@) COMPARATIVE STATEMENT OF TENDERS RECEIVED

F: 1. Name of the Sairat Source :- %n‘fnvfn;()r‘v&; C 0:'(/ Rh o moscl o
.~ 2. CaseNo - -

3. Date of Tender -
4. Period From -
5. Rate of Additional Charge :-

6. Earnest Money Rs -
" Name and address of the Bidder | “Applic | Deposited | Rate of D.DNo | Anamountof | Affidavitfor | Indenting | Signature | Remarks j
\ | ation vide Addl. Dt Solvency/B.G. | non dues i cuantity of of Bidder i
| Fee Treasury Charges Against pending ‘ minor mineral [ |
| Challan | per .M. EMD ‘ offered ! 1
.| | Nobate | offered | ] I R SR
1 12| 3 | & |5 6 78 5. [t 40 |
.' 2r 8Lt | 38206, ¢ m/ | |
&) GKQ 18766, [ s : (&
- /c4>a_j>}<_<f~%ﬂ M{ Sl 8o, 73] o HTE v | ste |
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The hig:hest bid by way of tender is knocked down in favour of

s/o. .. " Village PS Disticii i s at
additional charges of Rs ( Rupees ™~ ) Only per cubic meter .
/"1, (L S /7 L R\}b\ I
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v
#% COMPARATIVE STATEMENT OF TENDERS RiCELVED
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4. Period From o
5. Rate'of Additional Charge :-
5. Earnést Money Rs .
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) COMPARATIVE STATEMENT OF TENDERS RiCEIVED
V A BC‘/’('(’( ytq Lond Afcd mee( ¢
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5. Rate of Add_itional Charge :- Lal /
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| name and address B-f;ﬁfe*aﬁae_r‘, Applic | Deposited | Rate of D.ONo | Anamountof ‘Afﬁdi;ftf:);"! Indenting Signature | Remarks
ation ‘ vide Addl, Dt Solvency/B.G. | non dues quantity of of Bldder
Fee Treasury | Charges Against pending | minor mineral
:, . l Challan perCM. | EMD | offered .
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46 ANNEXURE-2
FORM - F (&
Intimation 10 Successful Bidder
[See rule 10(11), 16(9), 27(6)|

Letter No......... 22 A.... Dated.. .‘D.t/. 2 / 4]
From

" Sti Ajaya Kumar Mallik, OAS
: Tahasildar & Executive Magistrate,

To-
Sri Sachin Kumar Sahoo
S/o-Nirmala Kumar Sahoo
At-Naranapur,Ps-Baranga, Dist-Cuttack
Sub:- Intimation to successful bidder.
Sir/Madam. '

This is to intimate that you have been provisionally selected as the successful bidder for the
prospecting license —cum- mining lease /mining lcase/ quarry lease (strike off the lease not intended for)
deseribed below, namely:-Birupa River Sand Bhatimunda, In Mouza-Bhatimunda, Khata No-441,Plot No-
1116. Kisam Nadi. Arca Ac.12.34dec.(MGQ 5400 CuM) based on your application for the said lease. The
amount of additional charge bid by you and accepted is Rs.2800.00 (Rupees Two Thousand cight
hundred) only per cubic meter.

: The mining plan for the said lease has been obtained and the Environment clearance for the

sdid lease has not been obtained. The tentative selection is subject to the provisions of the OMMC
Rules, 2016 and to the terms and conditions annexed with this letter.
You are directed to convey

amount of Rs.3817975.00 (Rupees Thi
afier deduct of the DD submitted by
EMD. Proof or deposit of the afor

your acceptance to the terms and conditions and to deposit an
rty eight lakhs seventeen thousand nine hundred seventy five)only
you as prescribed under OMMC Rules -2016.27(7) & (9) towards

esaid amount along with acceptance should reach the undersigned
within fifteen days of the date of issue of this letter failing which this intimation shall stand automatically
revoked without any further notice and the earnest money shall stand forfeited.

; Further you are directed to submit an affidavit duly executed before the Executive Magistrate to
the effect that this solvency certificate submitted for thi

s source has not been used in any other sairat
sources throughout the state.

- You are also directed to execute deed in res

pect of the prospecting license —cum-mining lease/mining
tease/quarry lease(strike-off whichever is n

ot applicable) for the aforesaid area within the

period
specified in sub-rule (1) of rule 43 of the Odisha Minor Mineral Concession Rules, 2016.
Your’s faithfully
07
Tahasildar, \gkwwar
K (Competen Authority)
Memo No.. 2(.S......... dtd.. 2. .5./.,3./3.1..

Copy submitted to Collector and District Magistrate, Cuttack for kind information and necessary
action,

%Ww
Tahasildar, TadgiChoudwar
Memo No...Q 27 ........dud 35‘/ 3[9[. G TaleREhoudwar

Copy submitted to Sub-Collector and Sub-Divisional Cuttack for kind nformation
-action.

D (v
L/“E-\Q(Z”

(%
and necessary (\/07 l)
( Tahasildar,Tangi-(¢" m

T w(’]@cﬁf 4

0/0. DapUl'j “U3eawi Ul ﬂhlu;»
Cuttack Circle, Cuttack
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ﬁT/:\TE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY

|

io

ODISHA, BHUBANESWAR

: ’ 1 onmttiuted undor the [P Axg 1061, and fIA H«,u!.«,awm 7040 ’l'/ abdof b 5, (0, Coon A ind

SHRE 2N Unit 14 Tihubaneyeae 151027 Te G674 7944029 F mad VARG Ziena ¢ e

, we LAC | SEIAA DA 0L AUNIN

Filo No.SEIAA-1404/02-2021

lo

‘/} ;&/\) Tahasildar Tangi-Choudwar

! /\\ Tahasil-Tangi-Choudwar.
\

Dist-Cuttack

WA
';:Sub Proposal of Tahasildar. Tangi-Choudwar for mining of sand from Bhatimunda
K (‘/ Sand Quarry over an area of 12.34acres or 4.993ha at village— Bhatimunda,
i : Tahasil- Tangi-Choudwar, District- Cuttack - Environmental Clearance reg.
Ref  SEIAA File No. SEIAA-1404/02-2021 dated 18.02.2021
3 S" -
/,: This 15 with reference to the application dated 18.02.2021 for grant of
n

\é‘;ﬂwonmental clearance (submitted in the offline mode) for the proposed activities
\mentioned above

2 [The application has been submitted in the offine mode because there is no
provision at present for filing EC application for such cases (minor mineral extraction
involvnng area less than or equal to 5ha: je., B2 category projects) in the online mode
before SEIAA in the PARIVESH portal. The relevant application Form-IM does not
éppear on the screen of the said portal when EC application is to be filed to SEIAA]. The
fapplscant has submitted the application in Form-l,i.e. the Form in which applications for
minor mineral projects were bring submitted upto the year 2016 before SEIAA The
?:o:m-l does not contain some of the situational information relating to environmental

:‘aensutivcty, but much of the required information has been submitted by the applicant in
the Checklist and also in the PFR.

d The application in Form-| is supported by other necessary documents, namely the
PFR, DSR, EMP, Approved Mining Plan and Checklist

1
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Quarry lying in the
Sale. Bhatimunda, Tahasil- Tangi-Choudwar,
District- Cuttack, over lease area of 12.34acres or 4.993ha

“#¥ The mine area is a part of the Survey of India To
- Latitude:20°32'04.20" N

- 86°0142 2" E

The proposed activities in a nyt shell are as follows:

[ 2° This is a proposal for Mining of sand from Bhatimunda Sand
. Birupa River bed located at village-

posheet No. E45U/2 bounded by
o 20°32'232" N and Longitude: 86°01'33.1"E to

¢ - The mining leasc is an identified sairat source in the DER. The Bhatimunda Sand
-Quarry sairat source will be leased out under the OMMC Rules,2016 by

ETahasiIdar. Tangi-Choudwar to the successful bidder(lessee) on the basis of
- public auction for a lease period of 5 years.

d.- The mining plan along with the PMCP of the mining project prepared has been
-approved by Deputy Director Geology, Directorate of Geology, Bhubaneswar on
103.07.2020.

e %As per the approved mining plan submitted, it is observed that the mineable
-reserve in the lease area is 39780 cum of sand, when extracted upto a depth of
1.0 m. No study of the annual rate of replenishment of sand has been done for the
gsairat scurce which is a pre reqguisite as par the guidelines of suctainahle sand
‘mining management issued by the MoEF & CC, Govt. of India, and as per orders
‘dated 13.09.2018 of the Hon'ble NGT.

f. gThe project proponent has also not furnished the width of the river, nor the
-alignment of the extraction path for sand transportation. As reported by the
‘tahasildar, a river bridge is at a distance of 1.11Km away from the mining lease
area. '

g. - The cluster certificate has been furnished by the Tahasildar certifying that there is
"no other mine located within 500 meters from the periphery of the proposed mine
glease area. As reported by the Tahasildar, this sairat source is not a part of any
- cluster.

h.:As per the approved mining plan, it is observed that sand from the quarry will be
§extracted upto a depth of 0.50 meter with annual extraction of sand not exceeding
-5400 cum (maximum production capacity) during the valid lease period.

5 This proposal conforms to the item no. 1(a) in the schedule of EIA Notification,
2006§as amended time to time, and the minor mineral extraction project falls under

Category B2 as the mining lease area is less than 5ha.
. et
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1

6 The proposal 1s duly appraised by the Sgac |, its meeting held

28 07 2021 The SEAC has submitted the appraisal report ang recommended for gran

EC. vide their letter n0 502/SEAC-Misc-02 dated 30.07.2021.

i

of 3an

The Environmental Clearance (EC) 1s accordingly granted to the proposed activity
d mining subject to the following conditions and stipulations The EC 552 e
effect from the date of registration of duly executed lease deed in fng regard by the
Tahasildar and shall be coterminous with the expiry of lease pericd.

8  The Tahasildar. Tanqi-Choudwar who is the lease granting authority in this case is

responsible_for_monitoring _strict_compliance of the following_conditions ¢ of grant of

environment clearance, by the project proponent(lessee).

9. Stipulated Conditions:

This Environmental Clearance is given with a Condition that ‘Extraction shall be
capped at 2000 cum per in the 1% year. Rate of replenishment be studied in that

period and reported, failing which EC is liable to be revoked'.

9.2 The project progonent has to carry out by engaging appropriate consultant, a study
of the annual replenishment rate of sand by collecting pre monsoon &
post monsoon data from the field to know the quantum of volume of sand
deposited/replenished & extracted in the mining lease area. The detailed
comparison of both pre-monsoon and post-monsoon elevation data shall be
miciuGeG i ine study report. Tne replenishment rate of sand may be calculated by
using the volumetric survey method or any other methods as laid down in
Enforcement & Monitoring Guidelines for Sand Mining, 2020 issued by the MoEF &
CC. Govt. of India. The finding of the study shall be submitted to SEIAA to assess
the rate of replenishment of mined out sand in the lease area. Pending carrying cut
of the study & submission of the report, this clearance is being granted in an adhoc
manner and is liable to be revoked after one year i.e. after 15"Qctober,2022 if
satisfactory replenishment study report is not submitted. The submission of study
report of rate of annual replenishment of sand is obligatory for the project proponent
within one year.

9.3 The prqject proponent should carry out River bed sand mining manually by

engaging local laborers in force to check over exploitation of sand at the source.

9.4 Any change in the plan or quantity to be produced shall require prior approval of

SEIAA. This EC shall inci be (ransferred wiinout the permission of SEIAA. in

case, the lease is settled in favour of any lessee, the permission of SEIAA will

be taken along with the deposit of scrutiny fee.

9.5 There shall be a ‘no working zone' to protect the embankment on both sides, road
or ra?l bridge in the vicinity, if any, dam, weir, water intake structure of irrigation or
drinking water project, or any cross drainage structure._10 % of the width of river
shall be left intact along the embankments on both sides as ‘no _mining zone'
Fuﬁher. no mining shall be allowed within 260 m of any existing structures dam.
weir, water intake structure of irrigation or drinking water project, or any cross’

OW"D
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drainage structure _in case of River Bridge. this no mining zone shall extend upto a
minimum stretch of 200 meters from the bridge and it may extend upto 500 meters
‘\n sensitive locations. The lease area shall be accordingly curtailed to carve out the
" actual sand mining area within the leasehold. Exact map_of the lease area. and the
‘o mining zone' shall be drawn 1o s,_ca!e;,_Shgwi.ng.ng_,Dﬁ_E.S,,gogd_in_a_t_e_s,of__a.l_l
as=5ormer points._and the location of the bridge, embankment, extraction route & other
structures._and such map “has to be submitted to SEIAA by the project proponent
through the Tahasildar within three months of the date of issue of the EC. The
quantum of sand aliowed to be extracted will be worked out on the basis of the
actual working area.
96 The lease area and the ,a_gtga_l_wgz&i_théan_s_I@_um_qe_rﬂaLcaﬁzg_gu@.g&@uy
- erecting durable masonry /concrete pillars by the project proponent.
87 The project proponent shall take prior statutory and regulatory clearance as
- required from the concerned authorities in respect of the project, before carrying out
any operation.
g8 Mining is not permissible within the water channel or stream flow area. No stream
shall be diverted for the purpose of mining and no natural water course shall be
obstructed. The mining or any ancillary activity shall not in any way disturd the flow
pattern of the river water during the non monsoon period. There shall be no sand
mining in the river during the rainy season or when there is flow of water in the

river.
9.9 Sand mining operations shall not affect the existing sources for irrigation / drinking

water / industrial purpose.
9.10 The natural sand dunes, if any, near of surrounding the lease area shall not be

disturbed.

_39.11 No transportation of the minerals shall ordinarily be allowed on any road
; explicit

passing through villageslhabitationslforest land without prior
permission. Transportation of minerals through existing rural roads can be allowed
only by the concerned Govt. Department/Gram Panchayat and only after required
strengthening, such that the carrying capacity of road is increased to handle the
sand truck traffic. The project proponent shall bear the cost towards the widening
and strengthening of existing public roads in case the same is proposed to be used
for the project. No movement on any road is allowed on existing village road
network without appropriately increasing the carrying capacity of such roads.
Project proponent shall ensure that the road may not be damaged due to
transportation of the mineral and transport of minerals will be as per IRC Guidelines
with respect to complying with traffic congestion and traffic density. Plying of sand
extraction trucks may be allowed on roads / path ways passing close to schools,
temples. hospitals and such other public places only with prior written permission of
competent authority.

9 12 Vehicles hired for transportation of sand from the site should be in good condition
and should have pollution check certificate and should conform to applicable air
and noise emission standards and should be operated only during non-peak hours

013 The vehicles shall not be overloaded and shall be covered with Tarpaulin The
Tahasildar may collect an appropriate road maintenance levy from the lessee as M

B AR
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nditions on the basis of qu '
cartof he 16288 P28 for proper maintenare  o-22d ansported._and
the proceeds of the levy for proper maintenance of the extractio 7
e ‘ ount of plying of sand ., " Paths and r,
: to prevent their degradation on account of plying of sand rycy \,
'; 0.44 The oroject proponent shall take all precautionary meag,,
-9 damage to flora and fauna of the locality. The APP shall plant ang nurse to fi
establishment a minimum of 100 number of $aplings of native wee gq. ..,
the approach roads, river banks and in communtty areas in_consultation wth thet
Gram Panchayat.
- 9.15 Water spray should b

uring transportation of sand. |
:he gproject Proponent shall undertake phased restoration, reclamation anc

A rehabilitation of land affected by mining and completes this work before

fés against causi

e made on the road/extraction paths to contro| dust emission

abandonment of mine. .
:-9 17 Environmental Management Plan (EMP) shall be implemented by PP to ensure

compliance with the environmental conditions specified above. The year wise funds
earmarked for environmental protection measures shall be kept in geparate account
and shall be spent according to the plan proposed. \.(ear wise progress of
implementation of EMP shall be reported to the SEIAA, Odisha and OSPCB along

: with the compliance report. ‘
'9.18 The proponent shall take necessary measures to ensure that there is no adverse

; impact of the mining operations on the human habitation if any, existing nearby.
9.19 It shall be mandatory for the project management to submit quarterly compliance
: reports on the status of implementation of the above stipulated environmental
safequards to the SEIAA, Odisha / SPCB, Odisha/ Regional Office of the MoEF&
CC, Bhubaneswar_ in hard and soft copies on 15'day of January. April, July, October
of each calendar year, failing which EC is liable to be revoked.
8.20 At the end of mine closure, the proponent shall immediately remove all the sheds
' put up in the quarry and all the equipment in the area before closure of the quarry.
9.21 The conditions stipulated in the environmental clearance will be closely monitored
- on the ground by the lease granting authority, i.e. the Tahasildar, who shall ensure
that the project proponent submits guarterly compliance reports.
9.22 The concerned Regional Office of the MOEF&CC/ SPCB, Odisha shall penodically
- monitor compliance of the stipulated conditions as applicable for this project. The
- project authorities should extend full cooperation to the MOEF&CC officer(s)/SPCB
- officer(s) by furnishing the requisite data / information / monitoring reports.

9.23 A copy of the clearance letter shall be sent by the proponent to concerned Gram
- Fanchayai /Fanchayat Samit /ZilaParisad /Municipal Corporation / Urban Local
Body as the case may be.

5.24 Project proponent shall obtain Consent to Operate from the OSPCB and effectively
implement all the conditions stipulated therein. The mining activity shall not
commence prior to obtaining Consent to Establish / Consent to Operate from the
State Poliution Control Board.

9.25 The SEIAA, Odisha may revoke or suspend this EC, if implementation of any of the
above conditions is not satisfactory. The SEIAA. QOdisha reserves the rignt to alter
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:Imodify the above conditions of stipulate any further condition in the interest of
; environment protection

926 The Project Proponent (lease holder) shall inform the SEIAA of any change in
© ownership of the mining lease. In case. there is any change in ownership of
© mining lease is transferred. then mining operation can be carried Sutienl
. _after transfer of EC as per provisions of the para 11 of EIA Nofficason: 2008,

as amended from time to time.

027 Concealing any factual information or submission

of false/fa'oncated data and
above may result 1N

tadute 1o comply with any of the conditions mentioned g
315NG 1N N

withdiawa!' of this etvironment clearance b ocidos At aoting ;)c.’.?l'n provi
{ nvironment (Protection) Act 1986 N

d 28 The above conditions will be enforced mter aha under the provisions O the VWa

' Prevention & Control of Pollution) Act 1974 the Arr (Prevention & Control of
Pollution) Act. 1981 the t nvironment (Protection) Act 1986 and the Public Liability
Ineurance Act 1991 along with the amendments and rules made there under and
also any othet orders passed by the Hon'ble Supreme Court of India/ High Court
and any other Court of Law relating to the subject matter ‘

;3 26 This Environmental Clearance (EC) 1s subject 10 orders/judgment of Hon'ble

: Supteme Court of India Hon'ble High Court. Hon'ble NGT and any other Court of
Law Common Cause Conditions as may be applicable.

‘e 30 Any appeal against this environmental clearance shall lie with the Nationgl Green

: Tribunal f preferred. within a period of 30 days as prescribed under section 16 of
the Nat:onal Green Tribunal Act. 2010.

7

L —
Membjr Secretary

Memo NoDAID/GEIAA /Dt D08 2024 - Wy

.Copy t0 '
* 1 Additional Chief Secretary. Forests & Environment Dept., Government of Odisha for
information

2 Member Secretary. State Pollution Control Board, Odisha, Paribesh Bhawan.
A/118. Nilakantha Nagar, Unit-8, Bhubaneswar for information.

3 Member Secretary, SEAC. Paribesh Bhawan, A/118, Nilakantha Nagar. Unit-VIii.
Bhubaneswar for information.

4 Deputy D G.Forest.. Regional Office (EZ). Ministry of Environment & Forests, A-31,
Chandrasekharpur, Bhubaneswar for information. '

5 Principal Secretary, Revenue and DM Department, Govt. of Odisha Bhubaneswar
for information.

6 Collector & DM, Cuttack/ Sub Collector. Cuttack/ Tahasildar, Tangi-Choudwar for
Information and necessary action. .

u 7 Guard file for record.

Memifrge\cél’etary
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4775 WaA

STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY
ODISHA, BHUBANESWAR

{Constiluted under the EP Act. 1986 and EIA Notification, 2006 by the MoEF & CC, Govt. of India)
SRF-2/1. Unit-IX. Bhubaneswar-751022, Tel' 0674-2541029. E-mail-sei aaorissa@gmail.com

w0 AGRB/SEIAA o 00020020

Flle No. SIA/OR/MIN/255215/2022

To
Sri Sachin Kumar Sahoo
S/o-Nirmal Kumar Sahoo
At-Naranpur, PS-Baranga,
Dist-Cuttack

Sub Proposal for Transfer of Environmental Clearance of Bhatimunda Sand Quarry
over an area of 12.34 Acres or 4.993 Ha. in village Bhatimunda under Tangi-
Choudwar, Tahasil of Cuttack District from Tahasildar Tangi-Choudwar to
Sri Sachin Kumar Sahoo (Successful Bidder) - reg.

Réf: (i) EC Letter No. 2409/SEIAA dated 31.08.2021.
- (ii) Letter no. 8317 dated 16.11.2021 of Tahasildar.
(iii) Online proposal No. SIA/OR/MIN/255215/2022 dtd. 05.02.2022
it
- Kindly refer your online application on dated 05.02. 2022, where in you have
requested for transfer of environmental clearance granted by SEIAA, Odisha vide Letter
NQ 2409/SEIAA dated 31.08.2021 issued earlier in favour of Tahasildar, Tangi-
Choudwar Cuttack.
As submitted by the Tahasildar, it is noted that EC was obtained for Bhatimunda
Sand Bed for a period of 5 years in favour of Tahasildar, Tangi-Choudwar vide the
above mentioned EC letter under reference. Now, the said sairat source will be leased
ou§ under the OMMC Rules, 2016 by Tahasildar to the successful bidder (lessee) for a
lease period of 5 years. Hence, the Tahaildar has requested for transfer of EC in favour
of Sri Sachin Kumar Sahoo, Successful Bidder under the provision of OMMC Rules,
2016 for operationalization of the sairat source.
The proposal was considered by the SEIAA in its meeting held on 11.02.2022 and
the: Authority decided that EC may be transferred in favour of Sri Sachin Kumar Sahoo
as ‘recommended by Tahasildar and the new Project Proponent has to submit the

detéiled compliance report on all EC conditions on quarterly basis. >
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- The SEIAA has no objection for transfer of environmental clearance accorded by
SEIAA's Letter no. 2409/SEIAA dated 31.08.2021 in the name of Sri Sachin Kumar
Sahoo with the same terms and conditions under which prior environmental clearance
wés initially granted and for the same validity period subject to satisfactory compliance to
all the stipulated terms and conditions of EC.

- The project proponent has to carry out by engaging appropriate consultant, a
stﬁdy of the annual replenishment rate of sand by collecting pre monsoon & post
m%msoon data from the field to know the quantum of volume of sand

deposited/replenished & extracted in the mining lease area. The detailed comparison of
bath pre-monsoon and post-monsoon elevation data shall be included in the study
rebort. The replenishment rate of sand may be calculated by using the volumetric survey
mfethod or any other methods as laid down in Enforcement & Monitoring Guidelines for
Sand Mining, 2020 issued by the MoEF & CC, Govt. of India. The finding of the study
shall be submitted to SEIAA to assess the rate of replenishment of mined out sand in the
leése area. Pending carrying out of the study & submission of the report, this
clearance is being granted in an adhoc manner and is liable to be revoked after
one year i.e. after 315t December, 2022 if satisfactory replenishment study report is

not submitted. The submission of study report of rate of annual replenishment of

sand within one year is obligatory for the project proponent. The PP is allowed to

extract provisionally 2000 cum of sand in the first year.
: In case any change is proposed in the scope and limit of the project, the project
proponent shall obtain fresh prior environmental clearance.

S Yours faithfully,
Memo Noﬁ(@ﬂ[&ﬁ,]éé /Dt. 202, 2020 .

Memb%
Copy to

1. Joint Secretary (Environment), Ministry of Environment, Forests and Climate

. Change Govt. of India, Indira Paryavaran Bhavan, Jor Bagh Road, Aliganj, New

- Delhi-110003 for information.

2. Principal Secretary, Forests & Environment Dept., Government of Odisha for

- information.

3. Member Secretary, State Pollution Control Board, Odisha, Paribesh Bhawan,

 AJ118, Nilakantha Nagar, Unit-8, Bhubaneswar for information.

4. Additional Principal Conservator of Forests, Regional Office (EZ), Ministry of
Environment & Forests, A-31, Chandrasekharpur, Bhubaneswar for information.

—attt u?]
Mg Ot ot W
W Oeel ack



95

5 Chairman, Central Pollution Control Board, CBD-cum-office Complex, East Arjun
- Nagar, New Delhi-110032 for information.
6. Member Secretary, CGWA, 18/11,Jamnagar House, ManSingh Road, New Delhi-

- 11001 1for information.

7. Copy to the Collector, Cuttack /Sub Collector, Cuttack and Tahasildar, Tangi-
- Choudwar for information and necessary action.

8. Chairman/Member / Member Secretary, SEIAA for information.

9. Chairman, SEAC/Member Secretary, SEAC, Paribesh Bhawan, A/118, Nilakantha

Nagar, Unit-VIIl, Bhubaneswar for information.
Memt::'.t::r:-@ -

10 Guard file for record.
-
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- theremafier called the “Lessor” )
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Form of Quarry Lease

/‘Irlh' (a K(‘l‘

C

(Nee vule 27(13))
“THIS INDENTURE made an this date of 3id March 202> between the
representec theough Tahasiidar Tangi-Choudwur

ol the ons vart .

\‘\l"
N NGy SO Ao dbew S0 vears ol Nl Uliaaes Si 4
BN Wy Ve vantaesar, DN ! NSO s CETLE,
o3RRS Nokite N, VAIOL0I by Oecuratiog - 8

called the “lessee™ which expression shail where the context so admits be decimed
to include his heirs, executors, administrators, assigness) of the other part.
WHEREAS the lessee has applied to the Compotent A
a quarry lease for 3 years (miner mineral) in accordance w
Odisha Minor Minerals Concession Rules, 2016 in respect of the lands dnmtxd n
Part 1 of the Schedule and has deposited a sum of Rs. "4 nlw 7‘(11 yeses

Sairat Case No - 55/2020-21 %

Sairat Name - Birupa River Sand . Bhatimunda

Period of Lease — One year from the date of exceution.

. Istyear on MGQ - 2000 Cubic meter Area Ac 12 34 dec

athority concerned for
ith the provisions of the

—_—

SINo | dItem | Amount i inRs  MRNo
l ﬁ Rovaliy

I

E

7000000 0470793 did
Addmonal Chdrae \(30000 .00 U412.2021.

| _Mff” Dead Rent _"T”" 5243860 -

4 ____—____{ Surface Rent

N
3
=
\
_ N
o 17990¢ ‘i
' Total : ©
3

. 3T2257.00

TAHASIIDAR
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(&

AND WHEREAS the competent Authority has communicated his approval
3 o the grant of lcase on the terms, covenants and conditions hereinafler contained:

. NOW THIS INDENTURE witnessed as follows:-

The lesser hereby demises to the lessee the land described in Part 1 of the
Schedule hereunder written and delineated in the map hereunto annexed.

The said demises pieces of land shall be held by the lessee for a term of 3
years from the date on which this executed deed is registered under Indian

Registration Act and Odisha Regmtnatlon Manual, subject to the terms, convents,
conditions hereinafter provided.

IN WITNESS WHEREOF these presents have been executed in manner
hereunder appearing the day and year first above written.

The schedule above referred to

PART I

Location and area of the lease

Land schedule:-

Mouza Khata No_ii Plot No | Ares in Ac | Kisam E
Bhatimunda [ 441 (AAA) (1116 12.34 Nadi |

As per plan annexed and bounded
On the North by — Plot No- 1116 (p) -
On the South by- Plot No- 1116 ( p)

On the East by- Plot No- 1116 (p)

And on the West by — Plot No- 1 1-116‘

Hereinafter called as “said lands”

,/"

) A@ “aue LUf aW
TAHASILDAR -
TANG! CHOUDWAR Mini cer,

10. Deputy Director of Mines
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: Endorsement under section 52 1
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PART- 11
Terms & Conditions of the lease

The lease is subject 1o the conditions laid down in rule 33 and also all oth:t:r

conditions pertaining 10 lease as provided in the Rules.

Conditions of quarry lease:-

l.

2

The lessee shall pay to the State Government surface rent before the
execution of the lease-deed for the remaining period of the year and
thereafter pay such yearly rent on or before the 15™ January of every year. :

The lessee shall pay dead rent for the remaining period of the year before the
execution of the lease deed and thereafter pay yearly dead rent on or before
the 15" January of every year and an account of the royalty payable by him
shall be kept by the Competent Authority and as soon as the royalty payab!e
by him becomes equal to or in excess of the dead rent already paid by him, he
shall remove the minor minerals only after payment of the royalty and m
such cases advance dead rent paid by him shall be deemed to have merged
into the amount of royalty he was liable to pay.

. The lessee shall pay to the Government, compensation for all damages

injuries or disturbance which has been caused by him in the course of mining
operation and shall indemnify the Government against all claims which may
be made by third parties in respect of such damage, injury or disturbances.

. The lessee shall quarrying operations within three months from the date of

execution of the lease deed which shall be carried on in a proper, skilful and
workman- like manner and the lessee shall send to the Director and Deputy
Director or Mining Officer concerned , under whose jurisdiction the area is
located and to the Director of Mines Safety , Bhubaneswar an intimation m
Form- H of the opening or reopening of the quarry so as reach them within él
period of fifteen days from the date of such commencement. :

5. If the lessee does not work upon the quarry for a continuous period of six

months , the lease shall be liable to be cancelled , unless prior permission has

been granted by the Competent Authority for such stoppage on reasonable
grounds: R :

df)&d»’?) Amay 7
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- The lessee shall not carry on or llow to be carried on , any quarryinfg

62

Provided that the Competent Authority may, on an application made by
the lessee before it is cancelled and on being satisfied that it will not -be
possible for the lessee to undertake mining operations or to continue such
operations for reasons beyond his control, make an order within a period:of
one month from the date of receiving such application and subject to such

conditions as may be specified to the cffect that such lease shall not ‘be
cancelled.

. The lessee shall allow reasonable facilities of access to other concessionaries

of major and minor minerals, as may be directed by the competent authority.

- If any minor mineral not specified in the lease deed is discovered in the

leased area, the lessee shall report it forthwith to the Competent Authority
and the Director and the lessee shall not win or dispose of any such minor
mineral unless such minor mineral is included in the lcase deed or a separéte
prospecting license- cum-mining lease or mining lease or quarry lease, as the
case may be , is granted in favour of the lessee. If he fails to apply for a
prospecting license- cum-mining lease or mining lease or quarry lease, as the
case may be, to extract the newly discovered minor mineral within three
months from the date of discovery or if he declares his intention not to work
‘upon the discovered minor mineral, the State Government of the Competent
Authority , as the case may be | may grant prospecting license-cum-mining
lease or mining lease or quarry lease in respect of that minor mineral to any
other person after observing the procedure specified under these rules for the
purpose: :
Provided that, if the minor minc;al discovered is not a minor mineral, the
lessee shall not be entitled to any preference for the purpose of obtaining?a
lease for the new mineral, by reason only of the lands being included in his
earlier lease for extraction of miner mineral.” :

operation at any point within a distance of :- :
g. One hundred meters frpn{.jér_i){ Railway line (except under and in
accordance with the written permission of the Railway Administration
concerned) and in case of National Highway, State Highway, monuments

, heritage sites, or any reservoir : except in accordance with the previous
permission of the Collector. :

(_{a—cAé; /Juar SalLe>
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h. Fifty meters from any tank, canal , road (other than a National or State
Highway or other public works or buildings or inhabited sites), except
under accordance with the previous permission of the Collector.

9. The Railway Administration or the Collector, as the case may be, may grant

such permission as required under clause (a) of (b) of sub-rule(8) on such
conditions as may be specified

10. The State or Central Government shall have right to construct any road,
railway or canal or reservoir or to lay electric or telephone lines in or over the
lands held under the lease:
Provided that the lessee shall be given at least sixty days prior notice
before the right is exercised and the area thus utilized shall be excluded from
the area held under lease. il
11.The lessee, with prior written permission of the Competent authority, can
erect at his own cost, temporary structures including buildings required for
the purpose of quarrying operation within the leased area, without violating
any law or obstructing any natural flow, community access or without
causing damage to any embankment or public property, which shall be
dismantled by the lessee at his own cost on completion of the lease term or
on determination of the lease. The competent authority can pass orders to
dismantle such structures if found erected illegally or causing damage to
public. S
12.The lessee shall, at his own expense, erect and at all times maintain and keep
in good condition boundary marks and pillars necessary to delineate the
leased area.

13.The lessee shall obtain permission of the competent authorities of the Forest
Department, Odisha to carry on any operation in forest area.

14.The lessee shall abide by the provisions of all laws for the time being in force
, relating to the working of quanieé and matters affecting the safety , health
and convenience of the persons employed for quarrving and of the public and
he shall also obey all existing laws of 'Way , water and other easements and
shall not use power cutters and other machinery in case of laterite quarries.
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accounts of minor minerals other than

15.The lesscc shall keep correct
hall furnish: a

ed minor minerals quarricd and dispatched and s

speciﬁ
P and annual return in Form- K to the Competent;

~  quarterly retum in Form-
Authovity and the Director.

16. The lessee shall afford reasonable

accounts and records pertaining to quarrying o

Authority and Director of any other officer aut

officer may issue directions to prevent wasteful
and to cnsure observance of the provisions of rules and specify the time limit
not exceeding sixty days within which the directions shall be complied with.

17. If the lessee does not allow the inspecting officer reasonable facilities for :
inspection or fails to comply with the directions within the specitied time '

limit , the Competent Authority may forfeit the whole or part of the security
deposit paid by the lessee or impose penalty not exceeding rupees fifty
thousand and may cancel the lease and forfeit the security deposit.

18. The lessee shall report about al) accidents involving injury or loss of lifeor

loss or damage to property forthwith to the concerned Competent Authority

and Collector of the District.
19.7f any Government dues payabi

month bevond the date fixed
Competent Authority or any officer authorized by him may
Jeased area and seize all or any of the minor minerals or other movable
properties and may dispose of such seixed minor minerals or propertics
towards sifficient satisfaction of the Government ducs and all costs and
expenseS occasioned by the non-payment thereof and if any sué:h
governement dues remain unpaid over two months bevond the date fixed in
the lease agreement for such paymcn'.r, the Competent Authority may

determine the lease, and take possession of the leased area on re-enfry

without prejudice to such action as may he taken under the provision of the
Odisha Demands Recovery Act, 1962 for recovery of such dues.
20.The Controlling Authority shall have the right to pre-emption at current

facilities for inspection of the quarries,
peration , to the Competent -
horized by any of them and :

such extraction of minerals:

o under the lease deed reinain unpaid for ohe

in the-lease—deed for such payment , the
enter into the

market rates over 2ll mincr minerals extracted or collected by the lessee and
shall be indemnified by the lessce againsi the claims of any third pariy in

respect of such minerals.
: ok
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51 The lessee shall remove all minor minerals extracted before the end of the
lcase period or of its determination, if it is determined earlier, and all other
materials and structures within such reasonable period not exceeding two
months or as the Competent Authority may allow.

22 All minor minerals, materials, machineries, buildings and other structures,
left in the leased area after the date-line fixed or time allowed by the
Competent Authority shall be deemed to be the property of the Government
and the Competent Authority may dispose of such property by public auction
and the sale-proceeds shall be credited to Government account with the
approval of Controlling Authority.

23.1f any mineral other than minor mineral is found in the area in course of
quarrying of minor minerals, the lessee shall intimate in writing the fact to
the Competent Authority and the Director forthwith and the lease shall be
determined without payment of any compensation to the lessee.

24.The lessee shall ensure proper maintenance of hull slopes so as to prevent
major erosion and observe all such safeguards as provided in the Mines Act,
1952 and the rules and regulations framed there under form time to time.

25.The lessee shall carry out quarrying operation with appropriate environment
safeguards and shall take such steps for reclamation and raising of
plantations in the lease area in line with the prescriptions under rules 29 to 37
of the Granite Conservation and Development Rules , 1999.

26.The lessee shall keep the Government indemnified from any liability,
compensation damage etc, arising out of his acts or omissions as a lessee
during the subsistence of the lease.

27.No rejected/ off grade major mineral shall be removed on payment of royalty
as minor mineral , under this rule. _

28.The Competent Authority may include such other conditions in the lease
deed with the approval of the Controlling Authority.

29.The lessee shall by the provisions of the Mines Act, 1952 and rules and
regulations framed there under , the Explosives Act , 1884 and rules made
there under for development of the source of minor minerals in workman like

manner and for avoidance of any danger arising out of such winning of minor
mineral. "
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PART- 11

. vibertics, powers and privileges to be exercis j
t i g xercised and enjoyed by the Lessee

I

1]

To enter upon and use the land, described in Part- 1 of the Schedule during
the term herby demised to carry on all operations necessary for extraction, -
collection, stacking, processing, transport and disposal of minor mineral / -
minerals lcased in natural or in processed / converted form. -
To make roads, tram ways install machineries, lay electric and telephone line, -
on and over the said lands. :
To use water from streams, watercourses and springs in and upon the said
lands in natural state or by means of impounding with the written permission :
of the Collector of the district.
PART-1V

Restrictions and conditions as to the exercise of liberties, powers and
privileges in :

. No land shall be used for surface operations if objection is raiscd by the -

Competent Authority of the Collector of the district to the effect that use of
the land will be detrimental to public interest.

. The lessee shall not cut of injure any tree in the leased area falling within

Reserved / Protected forest without prior permission of the Divisional Forest -
Officer of the officer authorized by him in this behalf and upon payment of :
royalty and fees for compensatory afforestation as may be specified.

_ The lessee shall undertake mining operation only in accordance witl :

approved mining plan or scheme of mining, as the case may be.

. The lessee shall not transport or store or cause to be transported or stored any -

specified minor mineral for the purpose of selling of trading otherwise than
in accordance with these Rules and as may be specified under Odisha
Minerals (Prevention of Theft, Smuggling and Illegal Mining and Regulation -
of Possession , Storage , Trading.and Transportation ) OMMC Rules , 2007.

q

3

> 3

U PART-V N
g

)

Liberties, powers ard privileges reserved to the State Government

The State Government or any officer, or persons authorized by it in that
behalf has the liberty and power to enter into and upon the leased arca to
carry on any operation in Connection with survey, sampling, testing

. . . o z . . 8 4
quarrying, processing, stacking and transportation of miner mineral as may
be deemed necessary.

TAHASILDAR

TANGT DHNUINVAR
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PART-VI
Provision regarding Rents and Royaltics

+ . The lessee shall. during the subsistence of this lease pay o Government

2

!‘J

rovalty in respect of the minor mineral removed by him from the leased area

at the rates prescribed in Schedule I and surface rent at the rate presenbed i
Schedule 1.

- 2. All payments relating to reats, royalties, fees ete. as provided under thew

les shall be paid to the State Government free from all deductions at 1l

District Treasury / sub- Treasury and in such manner as the Competent
Authority may prescribed.

(¥4

For the purpose of computing the royalty, the lessec shall keep correct
account of the miner produced, stacked and removed from the lease area and

submit a return to the Competent Autherity and Director in Form K & Forr:
B

The lessee shall pay royalty in advance and the differential amount, if any. o

computation shall be paid by the end of the first fortnight of each half year):
period during the subsistence of the lease.

. The lessee shall pay surface rent in advance and not later than 15™ Januan
and 15" July of each year.

. The lessee shall , in addition to the rents and royalties , also pay the
contribution to the District Mineral Foundation and the Envirorment
Management Funds at the rates specified in the Rules as first above written

. The lessee shall also pay the additional charge at the raic of Rs. 2800.00 per
cubic Meter.

. The minimum Guaranteed Quantity for loyalty for the quarry lease shall be
2000 cum per annum.

Signed b
For and on behalf of Governor of Odisha , in th&%resence of
K(ﬁﬂ({/\a Kﬂ(ﬂ(%nr&q T-\P‘\:"“‘R ¢
Teods . COED D sonl.  TANGY Cioniey

MR & 3
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ANKN Exut}\e—l
() '

Tel / FAX: 0671»2:3354 78
E-mail: rospcb.cullack@ospcboa]'d.org
Woebsite: www.ospchoard.org

N
= ;
e OFFICE OF THE REGIONAL OFFICER, CUTTACK ; 3
l STATE POLLUTION CONTROL BOARD, ODISHA
' A [DEPARTMENT OF FOREST & ENVIRONMENT, GOVERNMENT OF ODISHA|
! ‘vooﬂf 586, SURVAVINAR, LINK ROAD, CUTTACK-753012 ,
\\x\\ L07¢ / 2544 ot_04-06-20.4

CONSENT TO OPERATE ORDER

CONSENT ORDER NO. RO/CTC/CTO. 141/22. /WPC/IAPC

Sub: Consent for discharge of sewage and trade effluent under Section 25/26 of the
Water (PCP) Act, 1974 and under Section 21 of Air (PCP) Act, 1981 for
existing/new operation of the plant. :

Ref:  Your Online Application No. 4225590, D¢, 24.05.2022 and this Office Consent to Establlsh:
orcer issund vide letter No., 1032/2544, did. 01.06.2022. .

Consent {0 Operaie is hereby granted under section 25/26 of Water (Preventiop &
Corimal of Zolivtion) Az, 1974 and under section 21 of Air (Prevention & control of Pollution) .
Act, 1281 and rules framed thereunder to: .

Name of the Mines: M/s. BHATIMUNDA SAND QUARRY

Name of the Occupier & Designation: Mr. Sachin Kumar Sahoo, Lessee

Acdress cf the unit: At: Village Bhatimunda (Plot No. 1116/P of Khata No.
441(AAA), Kiszm: Nadi), Lease hold area of 12.34
Acres (or 4.993 Ha.), Tahasil: Tangi Choudwar, Dist::
Cuttack, Odisha. ;

This consent order is valid for the period up to 31.03.2023

This consent order is valid for the product quantity, specified, outlets, discharge quantity
and quality, specified chimney/stack, emission quantity and quality of emissions as specified
below. This consent is granted subject to the general and special conditions stipulated therein.

A, Details of Products Manufactured:

'SLNe. T Product l Quantity 4

1. Sand Quarry 2,000 Cubic Meter per Annum

PT.O

Tl Cory OW

. i thcel,
iy Mmmgo_ -
10. Daputy Dirgctor ot r.il W

Oloé‘u\tack ciigle, Cuttad!
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CONSENT ORDER

fA. Discharge permitted through the following outlets subject to the stan darg 5;‘

f———‘\\
i ' ' Prescribed standa o
Point of | Quantity of | rd

Outlet | Description | _
' No. | ofoutlet | discharge | discharge
: | ' | KLDor |

7701, | Septic Tank | Soakpit |
B ' (Domestic |

o effluent) | ,I
. ; _____l | |

|
|
!
|
|

B. Emission permitted through the following stack subject to the prescribed standard

| Chimney | Description | Stack [ Quantity ] Prescribed | T | 7

| Stack | of Stack | height J of standard / / J

. -No. | fom emission ! i | / |

R — | | " PM [ SO | NO. | ; 7
. _ — S, [ ]
| f | ! |

C. zDisposaI of solid waste permitted in the following manner

"SiNo.| Typeof |
- Solid Waste | generated = bereused = be reused

; N (TPD) on site b
PENAC. { - off site off (TPD) '
N — ___(TPD) | (TPD) | (TPD) |
g TOlp As per B ] ;
ey | prousd - ~  Asper
S S CEE S mining plan
N
st ot ovred .
Mining Officer.
of Mines

. Deputy Director
mocw:a Circle, Cuttack

Quantity ! 2 ! 2 { T~ N R T T
Quantity to | Quantity to | Quantity | Description of |
disposed | disposal site. f
f

-



73

CONSENT ORDER

GENERAL CONDITIONS FOR ALL UNITS.

The consent is given by the Board in consideration of the pamcu!arsd%i;egcl; E.ht
application. Any change or altemation or deviation made in actual praie: \L ik Ny
pariculars furnished in the application will also be the ground liable for rev B i
“suacation of the consent order under section 27 of the Act of Water (l sy
Control of Poliution) Act, 1974 and section 21 of Alr (Prevention & Contr: t0 uon
Act, 1881 and to make such variations is deomed fit for the purpase of the Acts.

B this
The industry would irmmediately submit revised application for consent tp OPe?‘e_é‘; L;c:s
Board in the event of any change in the quantity and quality of raw material / and p?

R st . (LT
I manufacturing process or quantity / quality of the effluent rate of emission / air poliution
control equipment /7 svstem etc.

3

The zpplicant shall not change or alter either the quality or quantity or the rate of

discharge or temperature or the route of discharge without the previous wntten
permission of the Board.

-~

The application shall comply with and carry out the directives / orders i_ssued by the
Board in this consent order and at all subsequent tjmes without.any negligence cn/his
par. In case of non-compliance of any order / directives issued at any time and / or

H ha s fer
violation of the termz & conditions of this consent order, the applicant shall be hiatle fc
ino#! action 25 per the provisions of the Law / Act.

N

The applicant shall make an application for grant of fresh consent at least 80 days before
the date of expiry of this consent order.

'Q’J)

The issuance of this consent dues not convey any property right in either real or personal
property or any exclusive privileges nor does it authorize any injury {o private property or
any invasion of personal rights, nor any infringement of Central, State laws or reguiation.

-

= nemaant doas not authorize or approve the construction of any physical structure or
facilities cr the undertaking of any work in any natural water course.

-

8. The applicant shall display this consent granted to him in o prominent place for perusal of
the public and inspacting officers of this Board.

2, A.n‘inspec‘\ion ook shall be opened and made available to Board's Officers during the
visit to the factory. i

1Q.

The ppllpant _sha: furnish to the visiting officer of the Board any information regarding the
construction, installation or operation of the plant or of effluent treatment system / air
poﬂghon control system / stack monitoring system any other particulars as inay be
pertinent to preventing and controlling poliution of Water / Air. e

1.

—

Meters must bei affixed ;'t the entrance of the water supply connection so that such
meters‘ are easty actessiole for inspection and maintenance and for cther purposes of
the. Act p:o\ltded tha! the place where it is affixed shall in nQ case be at a poi'nt h:"
which water has heen taned by the consumer for utilization for any purposes \"hav""»“:»"" ‘

“Teore Co¢
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CONSENT ORDER

_ ‘ : N
ina for assessing the quantity of Wate"uz

12> Separate meters with nec_essadry bgg);’-l
each of the purpgses mentione ¢ soreying e o R

Industrial cooling,
b) Domestic purpose.
Process.
c) caution board at the lace where the effy,,

i suitable v
hall shapay ther place to be indicated by the Board, ing; y

-body or any © .
etro whi);h the effluents are being discharge is not fit for the domeq\‘

13. The applicant s
entering into any wag
therein that the area in
use / bathing.

e allowad to mix with the trade and / or domestic effluent on th

| not b ; : ,
T4 StvsiscAlCiT manholes where the flow measuring devices will be Installed,

upstream of the terminal

15 The applicant shall maintain good house-keeping both within the factogy and tha
¥ premiszg. All pipes, valves, sewers and drains shall be leak-proof. Floor washing s{rall be
admitted into the effluent collection system only and shall not be allowed to find their way

in storm drains or open areas.
. 16. The applicant shall at ail times maintain in good working order and operate as efficiently
: as possible all treatment or control facililies or systems install or used by him to achieve
with the term(s) and conditions of the consent.
Care should be taken to keep the anaerobic lagoons, if any, biologically active and not

utilized as mere stagnation ponds. The anaerobic lagoons should be fed with the required
nutrients for effective digestion. Lagoons should be constructed with sides and bottom

made impervious.

AT

The utilization of treated effluent on factory's own land, if any should be completed and
there should be no possibility of the effluent gaining access into any crainage channel or
other water courses either djrectly or by overfiow.

- 18.

. 19. The effluent disposal on land, if any, should be done without creating any nuisance to the
surroundings or inundation of the lands at any time. :

;20. If at any time the disposal of treated effluent on land becomes incomplete or
unsatisfactory or create any problem or becomes a matter of dispute, the industry must
adopt alternate satisfactory treatment and disposal measures.

-21. The sludge from treatment units shall be dried in sludge drying beds and the drained
liquid shall be taken to equalization tank.

:22. The effluent treatment units and disposal measures shall become operative at the time of
commencement of production.

i T: re applicant shall provide port holes for sampling the emissions and access platform for
;- f&;:pg out stack sampling and provide electrical outlet points and other arrangements
bzr;‘e"g;?rz /:r'!a:ks an? other sources of emissions so as to collect samples of emission

e applicant a i i i
Fillssmade therein pp t any time in accordance with the provisions of the Act or
Cod.

Tarre wéz el

| Mining Officer,
™M, Deputs “oector of Mines

LI PR

‘-
S2i15 o :




28.

29.

30.

31.

32,

33.

35.
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; CONSENT ORDER

YThO applicant shall provide all facllities and render required assistance to the Board staf:f

/ for collection of samples / stack monitoring / inspection.

The apolicant shall not changse or alter either the quality or quantity or rate of emn:s;?ar: g: .
in='=ll, rplace or alter the air pollution control equipment or change lhq raw ma.e i
manufacturing process resulting in any change in quality and / or quantity of emigsio 3
without the previcus written permission of the Board.

No control equipments or chimney shall be altered or replaced or as the case may bg
erected or re-erected except with the previous approval of the Board. :

ool ey : ; ; i t shail
The liouid effluent arising out of the operation of the air pollution control equipmen )
Se treated in the manner and to ion of standards prescribed by the Board in accordzncg
vt e orovisions of Water (Prevention & Control of Pollution) Act, 1974 (as amended). :

The stack monitoring system employed by the applicant shall be opened for inspection to
this Board at any time. :

There shall not be any fugitive or episodal discharge from the premises.

'n c2se of such episodel discharge / emissions the industry shall ta.ke immgdiate action to
bring down the emission within the limits prescribed by the Board in conditions / stop the

cramation of the plant. Report of such accidental discharge / emission shall be brought tp
the notice of the Board within 24 hours of occurrence. ~

The applicant shall keep the premises of the industrial plant and air pollution oontrél
equipments clean and make al| hoods, pipes, valves, stacks / chimneys leak proof. The

air pollution control equipments, location, inspection chambers, sampling port holes sha'_ll
be made easily accessible at all times. :

Anv upset condition in any of the plant / plants of the factory which is likely to result in
nereaned effluent discharge / emission of air pollutants and / or result in violation of the

standards mentioned above shall be reported to the Headquarters and Regional Office of
the Board by fax / speed post within 24 hours of its occurrence. :

The ¢ ; eping, » émpty containers residues, sludge
!ncludnr}g that from air pollution control equipments collected within the premise
industrial plants shall be disposed off scientifically to the satisfaction of the Boa
no to cause fugitive em

e ¢ rd so as
1ssion, dust problems through leaching etc, of any kind. g

All solid wastes arising in the premises shall b ; :
satisfaction of the Board by : d © Properly classified and disposed off to th?

Wining Officer, :
Qfo. Deputy Dirsctor of Mines
Cuttack Circle, Cuttack
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\1!/ (ONSENT ORDER
3 : of inert material, €
) Land b caselea\chate which may

not give rise {0 r
eration, wherever possible in case of combustible organic mg, ,{\' .

: storm nimd’o ":m

i llea In

f :;,)) gg;t;%sung, in case of bio-degradable material.
' all be de-toxicated if possible, otherwise be sealed in steg Ay,

d areas sfter obtaining approval of this Board in writing. The 4
d burying shall be carried out in the presence of Board?,

f authorization shall be obtained for handling and dispos,

4
(i\
i o il
—
are being taken to ensure that the my, - v
percolate into ground water or camieq a;f

7/

36, - Any toxic material sh
: and buried in protecte
“toxication or sealing an
‘authorized person only. Letter o
‘of hazardous wastes.

37 If due to any technological improvement or otherwise this Board is of opinion that all or
any of the conditions referred to above requires variation (including the change of any
control equipment either in whole or in part) this Board shall after giving the applicant an
opportunity of being heard, vary all or any of such condition and thereupon the applicant

shall be bound to comply with the conditions so varied.

The applicant, his / heirs / legal representatives or assignees shall have no claim
whatsoever to the condition or renewal of this consent after the expiry period of this

consent.

3b.

39. The Board reserves the right to review, impose additional conditions or condition, revoke
change or alter the terms and conditions of this consent.

40. Notwithstanding anything contained in this conditional letter of consent, the Board hereby
reserves to it the right and power under section 27(2) of the Water (Prevention & Control
of Pollution) Act, 1974 to review any and / or all the conditions imposed herein above and
to make such variations as deemed fit for the purpose of the Act by the Board.

:lfne conditiuns imposed as above shall continue to be in force until revoked under section
¢7(2) of the Water (Prevention & Control of Pollution) Act, 1974 and section 21A of Air

(ng’revention & Control ¢t Pollution) Act, 1981.

42. In‘_case 'the consent fee is revised upward during this period, the industry shall pay the
d!derentugl 1ees to the Board (for the remaining years) to keep the consent order in force.
I thay fail to pay the arnount within the period stipulated by the Board the consent order

will be revoked without prior notice.

43. The Board reserves the right to revoke / refuse consent to operate at any time during
period for which consent is granted in case any violation is observed and to modify /
stipulate additional conditions as deemed appropriate.

Mining Officer, ‘
Ofo. Deputy Director of Mine<
Autack Cirrle, Cuttack
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CONSENT ORDER g

/’———f

SPECIAL CONDITONS:

The project proponent shall take statutory clearance/ approvall permission for the
concerned authority in respect of his project as and when required.

Any change in the calendar plan including excavation, quantum of mineral and w'aste

~hal; not be made and also shall cemply with the stipulated conditions specified |n the
Environmental Clearance order issuzd by SEIAA.

Mining activity shall be carried out as per approved mining plan prepared for.this
project. :

Domestic effivent if any from mine shall be discharged to soak pit via septic iank
constructed as per BIS specification. ;

Ambient 2ir quality inside the mining lease area shall be maintained as per Nati:onal
Ambient Air Quality Standards, 2009 (As per enclosed Annexure-ll).

Dust suppression on mine haul roads shall be carried out by spraying water through
mobile/fixed water sprinklers. :

Regular collection of spilled over raw material from haul roads shall be practlced to
prevant the generation of dust due to movement of dumpers / trucks.

The transportation vehicles shall not be overloaded and shall be covered with tarpaulm
cover to control fugitive emission during transportation.

Adequate measures shall be taken for control of noise levels in the work enwronment of
mine area so that noise levels at the boundary line of mine lease area shall not exceed

75 dB(A) during day time (6.00 AM to 10.00 AM) and 70 dB(A) during nlght time
(10.00 PM to 6.00 AM).

The mine shall abide by all the provisions of E (P) Act 1886 and Rules framed ihere
under. :

The Board may impose further condition or modify the conditions as stipulated |n this
order during operaticn and may revoke this order in case the stipulated conditions are
not implemented and/or information is found to have been suppressed/wrongly
furnished in the application form. If it is found that the sand quarry is operated without
adequate pollution control measures direction for closure shall be issued under séction

31(A) of Air PCP) Act.1981 and/or under section 33(A) of Water (PCP) Act, 1974 as the
case may be without any further notice

PTO

ining Offlcef-

Ofo. Deputy Director of Mines

Cuttack Cuc!o. -Cuttack
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CONSENT ORDER

e ———————

SCChioy Ag,
'Jf '
Ly y
REGIONAL Oy
To,

Mr. Sachin Kumar Sahoo, Lessec,

Ms. Bhatimunda Sand Quarry,

Al Village Bidyadharpur, P.O.: Nuabazar,
P.S. Chauliaganj, Digt: Cuttack, Odisha.

The occupier must comply with the conditions stipulated i
F 1o veep this consent order valid

Mene Me, _ . Dud

Cogig Yo usarduey t
1

| Member Sucretary, State Pollution Control Board, Odish;, Bhubaneswy
? Collector & Distrie) Magistrale, Cillaack

Miruny Officer, Cattaey Circle, Cuttzick

4 Copy 1o Guarg Nl

\

REGIONAL OFFICER

o**’MFD

co¥
st ]g
Mining Qfficer.
0Ofo. Deputy Directqr of Mines
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Annexurs l

CONSENT ORDER

4GENERAL STANDARDS FOR DISCHARGE OF ENVIRONMENT POLLUTANTS PART -A:
EFFLUENTS.

Parameters | Standards
! No' Inland Public Land for | Marine Coastal Areas
N surface sowers | lrrigation
Pt . 2 3
1 (@) (b) ) (d)
—= Colour & cdour Colourless — See 6of | See 6 of Annex.1
{Cdourless Annex. 1
as far as
practible
7 | Suspended solids (mg/l) 100 600 200 a. For process
‘ wastewater - 100
' b.For cooling water
| effluent 10% above
1 total suspended
| matter of influent
3 | Pariicular size of SS Shall pass —_— ——
850
— = oo o 8 T8 551080
H value 5.5109.0 55t09.0 | 55t08.0 § \
g !g'f:'ncerature | Shall  not| — —— | Shall not exceed 5°C
| exceed 5°C above the receiving
above the water temperature.
receiving
: water r |
| l temperature. |
| 7 | Oil & Grease ma/l max. | 10 20 1 10 20
' 8 |Totalresidualchiorine | 1.0 — — 1.0
| 9 | Ammonical nitrogen {as N) | 50 50 — 50
' me/i mex. ‘
| 10 | Total Kzieidzh! nitroger 100 —_— — 100
| (es WE: mefi max. i
¢ 11 [ Free ammonia (as NH;) | 5.0 —_— —_ 5.0
i I mefl max. [
' 12 | Bicchemical Oxygen | 30 30 | 100 100
|| Demend (5 days at 20%) |
\ mgfl max. i
{ 13 | Chemical Oxygen Demand | 250 —— —— 250
{ mofl max.
| 14 | Arseénic (as As) mag/l max. 0.2 0.2 0.2 0.2
L 15. 1 Mercurv ‘as HaYmaltmex. ¢ 0.01 0.01 — 0.001
I'16 [Lead (aspb)mg/imax. | 0.0/ 1.0 —— 2.0
747 [ Cardmium (as Cd)mg/l | 2.0 1.0 — 2.0
| 18 :::éval’é_n?c}'rari'?tﬁ'(' s |7 04 2.0 ; co¥
hromi 8s | ; 1 { — g :
; | Cr'6) mg/l max, \ = "r‘""u yg
b sogises b ssemeeseamst i ol s sass A
[ 1§ | Total Chiomium (2s €7 | 2.0 20 = 55 O
b e MOAMAX - = oo ol s % ;5 :
Mining Uilfic

Ofo. Deputy Dirscior of Mines
Cuttack Circle, ‘Cuttack
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, e T80 | 90
5y " Copper (s Cu) mg/l max. / i
) 55 ] 15
Ay Toine (as 2 Zn) mg/l max ’ >0 [
. |
A 0.05
"33 "selenium (as S¢) mg/l T L
. -“"\ 1
R \:xe ' (as Nil) mg/l max. [ 3.0 ] 3.0 /
g::' uan-ae&asCN)mgﬂma"I / 2.0 ]
’:\ “Fleanze (as F) mg/l max. L I 15 I
=% Dssalved Phosphales (as ’ , — I
. P:mgimax.
27 Suphide (as S) mg/l max. 2.0 —— /
28 Phennolic compounds 1.0 5.0 ,
- asC:H.CH! ma/l max.
2% Raoicactive Materials - , ;
. 3) Alpha emitter micro 10 10 10
curle/ml. .
&) Beta emitter micro 10° 10° 10
% curle/ml
3 Bio-assay test 90% survival | 90% S0% 90% survival of fish
. of fish after | survival of survival of | after 96 hours in 100%
86 hours in | fish after | fish after | effluent
100% 96 hours | 96 hours in
effluent in  100% | 100%
- effluent effluent .
1 Manganese (as Mn) 2 mgl/l 2mgll J— / Zmai /
2 Ten(aste) 3mgil | 3Imgl — [ 3mgi
‘3:': YA 85 ) 02mgi [ 02mon | == [ 0.2mgf /
T 3% Nilrate Nirogen 10 mgn —_— P l 20 mgA J
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' Annex- 11
CONSENT ORDER
NATIONAL AMBIENT AIR QUALITY STANDARDS
¢ —T T =
aal . Time Concentrata of Amblant Alr
Weighed }oo —  ——— — — o
utants |
Pl | Average Industrial | Eg‘;‘:". ‘if:l'Y :
' Residentisl, | A 00 énotlﬂod Mathods of Maasuremant .
! Rutal and by Central :
‘ other Area | Governmant)
) “(;,”"”"“’"*"’ (3 (4) (5) (8)
SIS Y aave
180 I Annual* 50 20 | Amproved westand Gaeve
o DIORIIE 1OV,
¥ \ 24 Hours** | 80 80 - Ultravolet fuarascenca
4
e -—"‘—“""‘“"—“ | I 40 0 - Madified Jacob )
nrogen P'?“‘” AR Hochheiser (Na-Arserte)
NO,) n'm 24 Hours ™ | 80 80 - Chemiluminescenca
“ogicyiate Matter (size | Annual® 80 60 - %‘Eal‘\’d‘men
'f:’s ﬁi:-.:o MRS 24 Hours ™ | 100 100 - Beta Altenuation
e (Al (& @ oo
3 Lo - ‘
g:: (?\a;r::ﬁ s | 24 Hours 60 60 . Beta Attenuauon
PR P 100 - UV Photometrc
: Jone \Cﬂ ug/m 8 Hours 100 = Chemilummescence
1Hours ™ | 180 180 - Chemical Methcd
ek TR . 0.50 - AASHCP methed aiter
¢ ~eac {Polugm | Annual o samoling on EMP 2000 o
v uivalent filter paper.
\'1 24 houre L . EegD-)(RF-' using Teflen filter
- F— aroan " ‘O"'X”‘E 8 HOUI’S " 02 02 - Non DISD‘.E[SNE lnﬁa Red
™~ WIVHIUAS
kg (NDIR)
= . . 100 - Chemiluminescence
6 | GmImena (NH,) wg/m’ s 8 - Indophenol Blue Methed
‘ 24 Hours ** | 400 400 P
S ; —Imt 05 05 - Gas Chromatography :
) Bezeng (Gl Annua - based continuous analyzer .
-Adsorption and Desorption -
followed by GC anaiysis .
7o TBerat (3, Py Annual * 01 01 - Scivent extraction followed .
|- \ by HPLC/GC analysis
piase o N AAS/ICP methcd aft
1 | krsenic (As), ng/m? Annual* 06 06 . methed after
|ASETiCIAshig sampling on EPM 2000 or
! equivalent filter paper.
| Nicrel (Ni). ng/m? | Annual* 20 20 -AAS/ICP method after
| sampling on EPM 2000 or
| equivalent fiiter paper.

£anuz anthmetic mean of minimum 104 measurements in a year at a particular site taken twice a week 24;
hourly at uniform intervals.

.

24 nourly or 08 hourly or 01 hourly monitore

¢ values, as applicable, shall be complied with $8% of the time:

in a year, 2% of the time, they may exceed the limits but not on two consecutive days of monitoring.

maw

Tt
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Phone:0671-2491742
e-mail Id: tah.tangich-od@nic.in

OFFICE OF THE TAHASILDAR, TANGI CHOUDWAR, JAGATPUR,

CUTTACK
: Letter No: 3 oot _/Date: _** 2] Ci: I3
To
Sri Sachin Kumar Sahoo
S/o Nirmal Chandra Sahoo
Vill-Bidyadharpur, PS-Chauliaganj, Cuttack
Sub: Lifting of sand beyond lease area by using bdrazing machine..
Sir,

From the joint enquiry, it is revealed that you have extracted 2900 cum of
sand beyond the lease area by using drazing machine.

You are therefore directed to deposit the fine amoum:mg to Rs.38,56,710/-
(Rupees thirty eight lakhs ninty six thousand seven hundred ten)only ‘within a fortnight
failing which action as deemed fit as per 0.M.M.C. Rule,2016.
Yours faithfully
', \\ B : . \'b
: \‘l:ebasﬂd'@i. Tangi-flhguéw.as) "=
‘Memo No. % 1‘7}-0\ Date- 2 3} DS_’D/f

Copy to Nazir / R.1. Bhatimunda for information and neces{s?ﬁy action.

\¢ s

Tahas dar, Tangi- Ch?

Y

éMemoNo. %D. Vs Date- 9-3 OS /2,3

Copy submitted to the Addl District Magistrate, Cuttack / Sub-Collector,
. Sadar, Cuttack for favour of kind information and necessary action

o B
O Tahasidar, Tangi- e?dgdvhr L=

. [Type here]

>

TAHASILDAR i PR, oo
TANGHCHOUDWAR f‘_@l-/
Mining Officer.

fo. Depuly Director of Mines
. chngok Circle, Cuttack



Phone:0671-2491742
anic.in

e-mail 1d: tah.tan;;i_ch-,od(_*_

OFFICI‘. OF THE TAHASILDAR,‘TANGI CHOUDWAR, ]AGATPUR;

CUTTACK
Letter No: ,{( /! 2D /Date: _A_._Sr__j-) Q,ﬁ

Ta ’

Sri Sachin Kumar Sahoo

$/o Nirmal Chandra Sahoo

Vill-Bidyadharpur, PS-Chauliaganj, Cuttack
Su..b: Payment of dues.
Ref: This office letter No. 3278 dated 23.05.2023

SiF,
With reference to the letter on the subject cited above, 1 am to intimate that

you have not yet deposited the dues as demanded vide letter under reference.

You are therefore directed to deposit the said amount within a week

failing which action as deemed fit as per O.M.M.C. Rule,2016.

Yours 'thfully

MemoNo [—Y Lﬂl[ Date- 'Z,L“‘ 9 fQ,S

Copy to Nazir /RIL Bhatimunda for information and necgssary action.
i
@ >

: Tahas ’I?angl-
Memo No. 1YY Date '].S’J(’}b 3

Copy submitted to the Addl District Magisirate, Cuttack / Sub-Collector,
Sadar, Cuttack for favour of kind information and necessary action. \
i
A~ UT
\ \ / 9 ¢
\ \ Tahasiidar, Iai\gi-cg)‘ﬁdwar
{Type here) N —
) ,'.,‘\::‘ a«y&'\ \.¢)
Tt cof
Mining Officer,

15, Qeputy Dirsctor of Milr.
Cuttack Circle, Cuiach
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ANNEXORE -

CHANB-OVER OF BIRUPA RIVER SAND, BIHATIMUNDA OF

'.?._\Ei -CHOUDW AR TENSH. OVER AN AREA OF 12.34 ACRE
PERT AINING 1O PLOTNO 1116 UNDER KHHATA NO. 441 OF

MOUZA-BIHATIMUNDA,

,\E IOINT VERIICATION SWAS CONDUECTED BY 111 MINING OFFICER OF THE CIRCIE MINING
OFERCE CUTTACY  CIRCTE CUTTACK, AR TAHASIEDAR, TANGI-CHOUDWAR, REVENUE
SUERYISOR TANGE CHOUDWAR AND OTHER [EVENUE OFFICIALS OF TANGI-CHOUDWAR
HEH'.:. OFFICT CUTTALK WITHC RESPECT U BIRUPA RIVER SAND, BHATIMUNDA OF TANGI-

i A OF 17 34 ACRE PERTAINING TO PLOT NO 1116 UNDER

('E“\“'.'l‘\’.n\l\ VPN OVER AN ARG S
KEATS NC 337 OF MCUZA B EMUNDA ON D 29/0%/2023. THE CORNER PILLARS OF THE

) SAND SOURUE WEHIRE FOUND A1 THEIR 7.PPROPRIATE LOCATIONS AS PER THE CO-

AECRE N

QROINATES MIENTIONL D IN Tidt MINING PLAN.

|M! ATQRISAID SQUFLE 15 BLVCID OF ANY ACTIVE LITIGATION. THE PAYMENTS TO THE
CONCTRNE D RQF IS BEING llAR[‘D TILL THE DATF OF HAND-OVER. THE PENDING AMOUNT TO
b‘ PLD BY Tl LESSLL UP 10 31°" OF JULY IS DUELY MENTIONED IN THE ORDER SHEET. A COPY
O$ THE CEMAND QRDeR ISSUED AGAINST 1HE LTSSEE IS ATTACHED, HEREWITH. THE
A&Ontb»:lﬂ SOURCE, BOUND £Y THE CO-CRDIHATES MENTIONED IN THE MINING PLAN, IS
HE:RF.BY HANDED GVER TO THi liNING OFFICER, CUTTACK CIRCLE, CUTTACK.

) ’b

; . W ('ﬁ
g ‘) ) @ﬂ/ i 9&\\\'\%““‘0‘ of Mines

~ yo o . Daputy Circte, CY yttack
C o
Nl TAKEN OVER BY

‘ ’

[+t . crisiiad \ ms WAR
r\"l(. e 1?* QBQ”?

THE MINING OFFICER,
CUTTACK CIRCLE, CUTTACK.

WITIE 595
a?(ﬂ"‘)

pMUNG on wcel,

Directof @
°1°bmy C\:c\c c\mn o
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: Host/ K arhas] pogd.
OFFICE OF THE DEPUTY DIRECTOR OF MINES, CUT'TACK CIRCLE, CUTTACK
: AT- NIMPUR, P.O-JAGATPUR, CUTTACK - 754021, PIL. : 06712490357

L-mail. mo_cuttack/a orissaminerals gov.in 0
ANNBXORE— |

l}mln
Ihe Mining OfTicer.
Cuttach Circle, Cuttack.
|:\‘l
Sri Sachin Kumar Sahoo.
1.enka Sahi, At- Bidyadharpur,
Po- Navabazar. Cuttack,
Odisha-733004, Tel- 94396361941,

Sub: - Regarding demand notice issued by the Tahasildar, Tangi Choudwar.
Dist- Cuttack. against Birupa River Bhatimunda Sand Quarry.

Ref: - Letter No. 4300, dt 19.07.2023 ol the Tehsildar, Tangi-Choudwar.Cuttuck,

Sir,

: With reference to the above mentioned subject. | am to inform you that, the aforementioned sairat
si»urcc has alrcady been taken over by the undersigned on d1.26.07.2023. A demand notice was issued !
a:gainsl you vide letier No.4300, dt. 19.07.2023 by the Tahasildar., Tangi-Choudwar. Cuttack for payment
u:f pending Govt. dues of Rs.2397042.00 (Rupces twenty three lakh ninty seven thousand forty two)
a:«.:'ainsl the aforesaid sairat source. You had (o deposit the pending dues before the ‘Iahasildar, Tangi-

(E'houdwar. Cuttack within a stipulated time period of 7 days, but, you have not deposited the aforesaid

I e

dues till date.

Therefore. you are hereby requested to pay the pending dues within seven days from the date of
n::ccipl of this leuter, failing which, the source shall be declared as non-operational and action will be
_lékcn against you as per rule 33(19) of the OMMC Rules, 2016 and its amendment. You are also
r{:qucslcd to submit the no ducs clearance certificate (NDC) from the concerned Tahasildar for further

action at this end. g

Iurther. you are instructed 1o stop the mining operation in the aforesaid sand quarry immediately.

[ailing which, action will be taken as per the OMMC Rules. 2016,

. . ol

f\'hmng()lllcc‘)gg\)“ we\@ v
X AUl

Cuttack (,'irclc.Q\% O

(aka©
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Memo No. ... !, _}%33..../?\4incs. tllhglo‘&/??)
: Cops bmitted W the Director of Mines & Geology. Odisha. Bhubaneswar for favour of kind
fommliun
159 3 »
, 7
s’
Mining Officer,
: ot Cuttack Circle, Cuntack
T2 . - afcef .
Memo Ne e ('(" = 5 ~IMines.di.. LS .......... aB \
. Copy wbmitted 1o the Director, Minor Mineral, Odisha, Bhubaneswar for favour of kind
information,
2 5?7
o%
: Mining Offtcer,
: _ Cuttack Cirele, Cuttack.
Aemo No. ... (5 3"’ ../Mines, dL. Og—/os%& i

Copy submitted to the Collector and District Magistrate, Cultack for favour of kind information.

Doy
0%

Mining Officer.
Cuttack Circle, Cuttack.

sicmo N0 ( S 35 ../Mines. di... osfogag

Capy forwarded 1o the Tehsildar, Tangi-Choudwar, Cuttack for kind information and nccessary

:%-;lion. o 5
5 /46' g

Mining Officer.

: . k‘ Cuttack Circle, Cuttack.
Mcemo No. ... {S‘j ....... /Minces. di 08//

Copy submitted 10 the IIC. Tangi Police station, Cuttack lor informalion with a request 1o keep a

¢lose watch 1 prevent thefi of the minor mincral (rom the said source.
Z oD
@Zr o0&

Mining OfTicer,
Cuttack Circle, Cuttack.

AT
Taue

W Q«w ;‘ “\(\05
ofo, DWW g?;i" cutect
Gutact
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Phone:0671-2491747
c-mail Id: tahtangich-od@nijc.ip

OFFlCE OF THE TAHASILDAR, TANGI CHOUDWAR, JAGATPUR,

CUTTACK
: Letter No: ,7,‘:,;"'_#_,’/?' /Date: 14 291

To

Sri Sachin Kumar Sahoo

S/o Nirmal Chandra Sahoo

Vill-Bidyadharpur, PS-Chauliaganj, Cuttack
Sub: Payment of dues in Sairat Case No.51/17-18.
SEir,

You are requested to deposit the sairat dues amounting to Rs.23,97,042/-

towards Birupa River Sand, Bhatimunda by 31t July 2023 failing which action as deemed
fit shall be taken as per OMMC Rules,2016.

Yours 'ai{hfully

: Tahasﬂda&hn%m AR
‘Memo No. |

i s UDWAR
W20 D )TN TANGI CHO

Copy to Nazir / R.I. Bhatimunda for information and ne ary action.

~ g JEX
Moot
Tahasilr&{[arz%l Cﬁm

[Type here]
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ANREXORE - 1]

OFFICE OF THE DEPUTY DIRECTOR OF MINES, CUTTACK CIRCLE, CUTTACK
AT- NIMPUR, P.O-JAGATPUR, CUTTACK - 754021, PH.: 06712490357
E-mail: mo.cuttack@orissaminerals.gov.in :

Letter No..a.l\.."lf.s.—...../ Mines, dtig‘w.g 0a3

Show cause notice
To, |

Sri Sachin Kumar Sahoo,
Lenka Sahi, At- Bidyadharpur,
Po- Nayabazar, Cuttack,
Odisha-753004.

Whereas, you are the leaseholder of the Birupa River Bhatimunda
Sand Quarry (over an area of 12.340 Acres or 4.994 Ha.) having plot No.1116/P,
Khata No.441, Mouza-Bhatimunda, Tehsll- Tangi-Choudwar, Cuttack District of
Cuttack Mining Circle. :

Whereas, the aforesaid source has been taken over byf the
undersigned on dt.26/07/2023. <

Whereas, as per the document furnished by the Tehslldar, T?ngl-
Choudwar, Govt. dues of Rs.2397042.00 (Rupees twenty three lakh, ninety seven
thousand forty two only) was pending against the aforesaid sand source, up to the
gate of taken over of the source and you were intimated about the same vide ietter
No0.4300, dt.19/07/2023 by tne Tehsildar, Tangi-Choudwar, Cuttack, with a reduest
to pay the aforesaid amount by 31% of July, 2023. [Enclosed as Annexure-1] /

Whereas, the undersigned also requested you (vide ;1etter
No.1531/Mines, dt.08/08/2023) to pay the aforesaid pending Govt. dues within
seven days of receiving the letter and to produce an NDC (No dues clearance
Certificate), duly signed by the Tehsildar, Tangi-Choudwar, Cuttack, failing fwhich

o0 é\w

G

‘ Wlining Oficed,
Olo. Deputy Dicsctor of Mities

o PO |
Cottack LHGiE. Cuttact
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ac:tlon would be taken against you, as per rule 33(19) of the OMMC rules, 2016 and
anﬁendment rule, 2023, which reads as follows; [Enclosed as Annexture-2]

- “If any Government dues payable under the lease deed remain
vuripaid for one month beyond the date fixed in the lease deed for such
payment, the Competent Authority or any officer authorized by him may
enter into the leased area and seize all or any of the minor minerals or
other movable properties and may dispose of such seized minor minerals
ori properties towards sufficient satisfaction of the Government dues and
all costs and expenses occasioned by the non-payment thereof and if any
such government dues remain unpaid over two months beyond the date

ﬂxfed in the lease agreement for such payment, the Competent Authority
may determine the lease, and take possession of the leased area on re-
en:try without prejudice to such action as may be taken under the
pr@vislons of the Odisha Public Demands Recovery Act, 1962 for recovery
of such dues."

Whereas, in the aforesaid letter, you were instructed to stop the
mihing operation immediately, failing which actions would be taken as per OMMC
Ruie, 2016 and amendment rule, 2023. [Enclosed as Annexture-2]

Whereas, you have not yet submitted the NDC (No dues clearance
Certlf icate), duly signed by the Tehsildar, Tangi-Choudwar, before the office of the
underslgned.

Whereas, during a surprise visit to the aforesaid sand source by the
undersngned on dt09/10/2023 at 5.15 pm, evidences of recent mining activities
such as Compressor Boat, Sand piling and fresh tyre marks of heavy vehicles were

observed, which amounts to illegal extraction of Minor Mineral, as per 51(1)(i) of
the OMMC Rule, 2016 and amendment Rules, 2023. (Geo- tagged Photographs are

enclosed as Annexture- -3)

Whereas, the undersigned have also sought from you, the status of
the -submission of the Annnual Replenishment Survey report (Vide Letter No. 1739,

dt.01/09/2023; enclosed as Annexture-4), which was to be done before 31% of
December, 2022 failing which the EC would be revoked as per the Transfer of EC
Iett:er No0.4038/SEIAA issued by SEIAA, Odisha, against you (Enclosed as

ay-ert
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"Annexture-5), In the same letter, the undersigned has intimated you that ghe

Mining operation would not be allowed without a valid EC.

Whereas, you have not submitted any reply to the aforementloned

letter, issued by the undersigned, till date.

You are therefore, being issued a show-cause notice for such illegal

mining activities and your report should reach the office of the undersigned, withln
seven days of receiving this letter, failing which, action shall be taken as per
51(1)(i) of the OMMC Rule, 2016 and amendment Rules, 2023.

Encl: As above

....................

........................

@w
YIS s,
(5.\0

Mining Officer, -
Cuttack Circle, Cut:tac_k.

Copy submitted to the The Director, Minor Mineral, Odisha, Bhubaneswar for

favour of kind information.

7

‘ .93

//6 0 :
Mining Officer,

Cuttack Circle, Cuttack.
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Annexure-|

Phone:0671-2491742
e-mail Id: tah.tangich-od@nic.in

OFFICE OF THE TAHASILDAR, TANGI CHOUDWAR, JAGATPUR,

CUTTACK
Letter No: __4 200 /Date: 12 273

To

Sri Sachin Kumar Sahoo

S/o Nirmal Chandra Sahoo

vill-Bidyadharpur, PS-Chauliaganj, Cuttack
Sub: Payment of dues in Sairat Case No.51/17-18.
Sir,

You are requested to deposit the sairat dues amounting to Rs.23,97,042/-
towards Birupa River Sand, Bhatimunda by 315t July 2023 failing which action as deemed

fit shall be taken as per OMMC Rules,2016.
Yours faithfully

l\_ ,
~ ~ ¢ e
&I \//L W }‘
Tahasilda anqit-% A
: . DWAR
MemoNo. 2/ I Date- )¢/ 7 )1/ TA“G‘ C“OU
Copy to Nazir /Rl Bhatimunda for information and negessary action. g
i \ /
\ e
Tahasilda rz%l(aﬁ“‘znka
o\ CHOUDWAR
TANG!
%. e
: | LeX
: At
.+~ [Type here] é@.
3, tligag o “\n\ngqﬂ‘z dw_r\es
- ofo. DepsY q\te\d cuttect
canacs O =
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o 1/fa§JJMP‘"~;d’

TTAC
OFFICE OF THE DEPUTY DIRECTOR OF MINES, CUTTACK CIRCLE, CUTTA K
AT- NIMPUR, P.O-JAGATPUR, CUTTACK - 754021, P11 £ 06712490357 :

E-mwail: mo cunackedorissaminerals. pov.in

Annexure-2
I'rom

The Mining OfTicer.

Cuttack Circle, Cuttnek,

Sri Sachin Kumar Sahoo,

Lenka Sahi, At- Bidyadharpur,
Po- Nayabazar, Cuttack.
Qdisha-753004. '¢l- 9439656194,

Sub: - Regarding demand notice issued by the Tahasildar, Tangi Choudwar,
Dist- Cuttack. against Birupa River Bhatimunda Sand Quarry.

Rel: - Letter No. 4300. dt 19.07.2023 of the Tchsildar, Tangi-Choudwar.Cuttick.

Sir,
With reference 1o the above mentioned subject, | am to inform you that, the aforcmentioned sairat

source has already been taken over by the undersigned on di.26.07.2023. A demand notice was isﬁucd
against you vide letter No.4300, dt. 19.97.2023 by the Tahasildar. ‘Tangi-Choudwar, Cuttack for paynﬁcnl
of pending Govt. ducs of Rs.2397042.00 (Rupees twenty three lakh ninty seven thousand forty 1Ewo)
against the aforesaid sairat source. You had to deposit the pending dues before the Tahasildar, T a:ngi-
Choudwar, Cuttack within a stipulated time period of 7 days, but, you have not deposited the al'orc:said

ducs til] date.

Thercfore, you are hereby requested to pay the pending ducs within seven days from the dau. of
receipt of this lctter, failing which, the source shall be declared as non-opcrational and action \\1[1 be
taken against you as per rule 33(19) of the OMMC Rules, 2016 and its amendment. You are 4].\0

requested Lo submit the no dues clearance certificate (NIDC) from the concemned Tahasildar for further

action at this end.

Further, you arc instructed to stop the mining operation in the aforesaid sand quarry umm.d:alcly

failing which, action will be taken as per the OMMC Rules, 2016.

o Q:goﬂ“"“ Mioe®
(\\

0\‘30\0 C“\\‘Q‘

L Mmmg()mccggg\\“ c“._ .

G . ’ » Cuttack Ltnlcqu
Taaee Co0p QW}T)
Mining oficer.

of- ‘Mines
uty D“Qdof
omcgggck Circle, Cuttack
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Memo No. J SB.‘R..../Mincs. a.C8 827

. Copy submitic i
. : A d to the Diree " Mines & Ge : —
information. cetor of Mines & Geology. Odisha. Bhubancs

war for favour ol kind

p”
JV ‘9“. 2

Z ot
Mining Officer.
Cuttack Circle. Cuttack.

information.

2 gy
Mining Officer.
Cuttack Circle, Cuttack.
Mcmo No. ( S?’k ..../Mincs, dlo?{ 0933
- Copy submitted to the Collector and District Magistrate, Cuttack for favour of kind information.
o PD
.{“., 0%
: Mining Officer,
: s o Ml Cuttack Circle, Cultack.
Mcmo. No. (£35 /Mincs, dlLg ‘93

....................

- Copy forwarded 1o the Tehsildar. Tangi-Choudwar. Cuttack for kind information and necessary

action; >
: b %
: , /%'O“

Mining Officer,
: Cuttack Circele, Cuttack.
McmoNo, .....Le2 500
- Copy submitted to the 11C, Tangi Police station, Cuttack for information with a request to Keep a

close watch to prevent thelt of the minor mineral from the said source.

2 DD
% 0%

s

Mining OfTicer.
Cuttack Circle. Cuttack.
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Annexure-3

e

oy Map Camera
Kani, Odisha, India ' -

G2VG+7G, Kani, Odisha 754022, India
Lat 20.541925°

Long 86.027631°

09/10/23 05:29 PM GMT +05:30
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Annexure-3

Kani, Odisha, India

G2VG+7G, Kani, Odisha 754022, India
Lat 20.5418° '
Long 86.027302°

09/10/23 05: 28 PM GMT +05:30

ning
Ofo. Deputy Director of Mine

a K Cuttack Clrcl&“g é G\“\‘ G
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Annexure-3

KI GPS Map Camera

Kani, Odisha, India
G2VG+7G, Kani, Odisha 754022, India
Lat 20.541664°

Long 86.026635°
09/10/23 05:24 PM GMT +05:30
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Annexure-3

2,

S S b )

|1 GPS Map Camera

Kani, Odisha, India
G2VG+7G, Kani, Odisha 754022, India
Lat 20.541664° '

Long 86.026635°

09/10/23 05:24 PM GMT +05:3

T R - g
e |
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Annexure-3

Kani, Odisha, India

G2VG+7G, Kani, Odisha 754022, India
Lat 20.541925°
Long 86.027631°

09/10/23 05:29 PM GMT +05:3

Ofo. Deputy 7 ttack
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Annexure-3

Kani, Odisha, India

G2VG+7G, Kani, Odisha 754022, india
Lat 20.541925°

Long 86.027631°

09/10/23 05:29 PM GMT +05:30

AN RN B W - Slald G
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OFFICE OF THE DEPUTY :
EOFTHE DEPUTY DIRECTOR OF MINES, CUTTACK (,'IR(.'LF.,CL'TTACK

I'rom

AT NIMPUR, P.O-JAGATPUR, CUTTACK - 754021, PH. : 06712490357

il mao cuttackfaorissaminerals gov.in A i
- -7 Q—:’:‘ :
Letter Nob 4 29 Mines, dt. 0) Cq o Y1
I'he Mining Officer, Annexure-4

Cuttack Cirele, Cuttack

S Sachin Kumar Siahoo,

I enka Sahi, At Bidyadharpur,

Po- Nayabazar, Cuttack,
Odisha-753004 . Tel- 9439656194,

Sub: - Regarding subnission of the Annual replenishment survey report for the year 2022-23.

Ref: -

1:C document issued by SEIAA against “Tithapada-| Devi river Sand” and “Birupa River

sand. Bhatimunda™

Sir,

With respect to the subject cited above, [ am to inform you that in order to keep your

source operational, it is mandatory for you to submit the annual replenishment survey report

within a stipulated time period assigned in the Environmental clearance certificate issued bv

SEIAA against your sairat source. As per the provisions of the SEIAA, the EC issued against you

is an ad-hoc certificate and shall be revoked if the replenishment survey report is not submitted

within that stipulated time period. Without a valid EC issued by SEIAA, you shall not be allowed

to carry on the mining activity at your sairat source.

| therefore request you to immediately inform the undersigned by a forwarding Ietter.f if

you have not submitted the annual replehi'shment survey report before SEIAA. with respectfto

the last financial year. If you have already submitted the annual replenishment survey report.

kindly inform the undersigned regarding the date of the submission of the aforesaid report,

through a forwarding letter.

i el
e ] Mining Off
ining Officer,
Ce“ -“e‘: t , 1
i .\)\\\‘ AW Cuttack Chlrr:le 8«(@&;‘ e
M ouet \_\a‘\‘ W \ iecto! xack
\0.0"9\)\: Whe olo °°°° x Citee: ¥
0 C)\)\.\at' C




101

Annexure-4

\|': ) "
‘?m il ”'\""'-‘w» ../Mines, dr...01 .09 2023

.....................

(\\p\‘ submi or favour o
Vo nitted to
I 10 the Director off Mines & Geology. Odisha, Bhubaneswar for f: rof

kmgl mlormation.
%_ O" * ”
o\

Mining Officer,
Cuttack C 1rcleOQ\uﬂok“\“es
N\m\:%“ o0 ! ack
099\)\ e

Mcmo No. I I /Mines, le\O’%Z)OZ-)B ol T

Copy submitted to the Director. Min

information.

%%.o"\'”

Mining Officer,
Cuttack Cﬂlrcle“gguoa ‘e
M\T\‘ Aot ¥
DWe¥™ m jaat
olo- 09'9“\: e
Qo

. ot
@% J g OFEES gt wiee®
“\“‘\0‘ “ac\
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Annaxum-s

STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY
ODISHA BHUBANESWAR

‘1,'».'1‘.“",1. nder the " Act, 1986 and EIA Nolification, 2006 by the MoEF & CC ~'—,-r>.' of India)
Init-1X_ B8h eswar-751022 ’;‘f 674-2541029, E-mail-seiaaoris 181) ¢

4058/ &EIAA Q’) 0‘2, Q.DQZ

File No. SIA/OR/MIN/255215/2022

To
Sri Sachin Kumar Sahoo
S/o-Nirmal Kumar Sahoo
At-Naranpur, PS-Baranga,
Dist-Cuttack

Sub: Proposal for Transfer of Environmental Clearance of Bhatimunda Sand Quarry
over an area of 12.34 Acres or 4.993 Ha. in village Bhatimunda under Tangi-
Choudwar, Tahasil of Cuttack District from Tahasildar Tangi-Choudwar to
Sri Sachin Kumar Sahoo (Successful Bidder) - reg. g

Ref: (i) EC Letter No. 2409/SEIAA dated 31.08.2021.

(ii) Letter no. 8317 dated 16.11.2021 of Tahasildar.

(iii) Online proposal No. SIA/JOR/MIN/255215/2022 dtd. 05.02.2022
Sir :
Kindly refer your online application on dated 05.02. 2022, where in you have
requested for transfer of envirornmental clearance granted by SEIAA, Odisha vide Letter
No. 2409/SEIAA dated 31.08.2021 issued earlier in favour of Tahasildar, Tangl-
Choudwar, Cuttack. :

As submitted by the Tahasildar, it is noted that EC was obtained for Bhatimdnda
Sand Bed for a period of 5 years in favour of Tahasildar, Tangi-Choudwar vrde the
above mentioned EC letter under reference. Now, the said sairat source will be leased
out under the OMMC Rules, 2016 by Tahasildar to the successful bidder (lessee) for a
lease period of 5 years. Hence, the Tahaildar has requested for transfer of EC in févour
of Sri Sachin Kumar Sahoo, Successful Bidder under the provision of OMMC Rules
2016 for operationalization of the sairat source. :

The proposal was considered by the SEIAA in its meeting held on 11.02.2022 and
the Authority decided that EC may be transferred in favour of Sri Sachin Kumar Séhoo
as recommended by Tahasildar and the new Project Proponent has to submit the

detailed compliance report on all EC conditions on quarterly basis. ) o

> gmc.ef
’9{/ (RIS of of Mines

OIOCuttzcl Cucle. Cuttack
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Annexure-5

A The SEIAA has no abjection for transfer of environmental clearance accorded by
SEIAA’s Letter no. 2409/SEIAA dated 31.08.2021 in the name of Sri Sachin Kumar
Sréahoo with the same terms and conditions under which prior environmental clearance
was initially granted and for the same validity period subject to satisfactory compliance to
all the stipulated terms and conditions of EC.

: The project proponent has to carry out by engaging appropriate consultant, a
study of the annual replenishment rate of sand by collecting pre monsoon & post

monsoon data from the field to know the quantum of volume of sand
déposited/replenished & extracted in the mining lease area. The detailed comparison of
brfath pre-monsoon and post-monsoon elevation data shall be included in the study
report. The replenishment rate of sand may be calculated by using the volumetric survey
method or any other methods as laid down in Enforcement & Monitoring Guidelines for
Sand Mining, 2020 issued by the MoEF & CC, Govt. of India. The finding of the study
sr.f\all be submitted to SEIAA to assess the rate of replenishment of mined out sand in the

lease area. Pending carrying out of the study & submission of the report. this

clearance is being granted in an adhoc manner and is liable to be revoked after
oé*ne year i.e. after 31% December, 2022 if satisfactory replenishment study report is
not submitted. The submission of study report of rate of annual replenishment of
sand within one year is obligatory for the project proponent. The PP is allowed to

extract provisionally 2000 cum of sand in the first year.
: In case any change is proposed in the scope and limit of the project, the project
proponent shall obtain fresh prior environmental clearance.
v Yours faithfully,

 an
Member Secretary

Memo NoAQ2A/QEIAA Dt 20,02 2000,

Copy to

1. Joint Secretary (Environment), Ministry of Environment, Forests and Climate

- Change Gouvt. of India, Indira Paryavaran Bhavan, Jor Bagh Road, Aliganj, New

- Delhi-110003 for information.

2. Principal Secretary, Forests & Environment Dept, Government of Odisha for

. information.

3. Member Secretary, State Pollution Control Board, Odisha, Paribesh Bhawan,

- AJ118, Nilakantha Nagar, Unit-8, Bhubaneswar for information.

4. Additional Principal Conservator of Forests, Regional Office (EZ), Ministry of
Environment & Forests, A-31, Chandrasekharpur, Bhubaneswar for information.

ol
/( a ’?(O m\c:‘ . “.‘ “e$




104

Annexdm—s

5. Chairman, Central Pollution Control Board, CBD-cum-office Complex, East Arjun
Nagar, New Delhi-110032 for information.
6. Member Secretary, CGWA, 18/11,Jamnagar House, ManSingh Road, New Delhi-

11001 1for information.
7. Copy to the Collector, Cuttack /Sub Collector, Cuttack and Tahaslldar Tangl-
Choudwar for information and necessary action.
Chairman/Member / Member Secretary, SEIAA for information.
9. Chairman, SEAC/Member Secretary, SEAC, Paribesh Bhawan, A/118, Nslakantha
Nagar, Unit-VIIl, Bhubaneswar for information. :
10. Guard file for record.

P

@

& e
Member Secretary
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ANNEXURE -42

OFFICE OF THE DEPUTY DIRECTOR OF MINES, CUTTACK CIRCLE, CUTTA:CK
AT- NIMPUR, P.O-JAGATPUR, CUTTACK - 754021, PH.: 06712490357
E-mail: mo.cuttack@orissaminerals.gov.in :

Letter No..&fﬂfi%:/ Mines, dt.01/1.0/ 2023

From,
The Mining Officer,

Cuttack Circle, Cuttack.
To,

Sri Sachin Kumar Sahoo,
Lenka Sahi, At- Bidyadharpur,
Po- Nayabazar, Cuttack,
QOdisha-753004.

Phone- 9439656194

Sub:- Demand Notice regarding the payment of penalties against Birupa River Sand
Quarry, Bhatimunda in reference to the illegal mining activities, found during
an inspection on dt.09.10.2023 ,
Sir, '
With respect to the subject cited above, 1 am to inform you that you are the
leaseholder of the Birupa River Bhatimunda Sand Quarry (over an area of 12.340
Acres or 4.994 Ha.) having plot No.1116/P, Khata No.441, Mouza-Bhatianda,
Tehsil- Tangi-Choudwar, Cuttack District under Cuttack Mining Circle. The afoﬁesaid
source has been taken over by the undersigned on dt.26/07/2023. During a
surprise inspection by the undersigned on dt.09/10/2023, evidences of illega|
extraction (as per the 51(1)(i) of the OMMC Rule, 2016 and amendment Rules,
2023), was noticed at the aforesaid sand quarry. The undersigned then issued a
show-cause notice against you, vide letter No.2175/Mines on dt.12/10/2023 (Copy
enclosed) and you were given seven days of time to submit your reply. Hov;vever,

you have not submitted your reply before the undersigned, till this day.

Since you have failed to submit any explanation in respect of the -illegal

extractioh noticed during the surprise inspection by the undersigned on the

' AeN
el C’D"} .
% %

Mining Officer,
0Ofo. Deputy Director of Mines

S

T Cuttack Circle, Cuttack
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you are therefore liable to pay 2@ penalty of
RS.SOQOOO(Rupees five lakh only) fer the illegal extraction committed, as per
the 51(1)(i) of the OMMC Rule, 2016 and amendment Rules, 2023.

aforeméntioned date,

i therefore, request you to pay the aforementioned amount within 15days of
receuvmg this letter, through treasury deposit under the following Head of Account.

You are also requested to submit the treasury challan of the same at the office of
the undersugned, unfailingly.

“TREASURY HEAD -:
“0853-102-0217-02021"

“0853-Non-Ferrous Mining and Metallurgical Industries-102- Mineral

Concession Fees, Rents and Royalties-0217-Receipts under Odisha Minor
Minerals Concession Rules-02021-Collection of Fees Rents and royalty”

Further, you are instructed not to repeat the aforesaid offence, which may
result in suspension of your lease, on the grounds of violation of the lease

agreement, noncompliance of the provisions mentioned in the Mining plan and EC
in respect of the aforesaid source.

Encl:- as above

Mining Officer,
Cuttack Circle, Cuttack
Memo [ P /Mmes, s | S

Copy submitted to the Director of Minor Minerals, Odisha, Bhubaneswar for
favour of kind information.

\

Mining Officer,

Cuttack Circle, Cuttack.
Memo NOB:.......comsinm IMInes;, At.....ccomiioinens

Copy submitted to the Director of Mines & Geology, Qdisha, Bhubaneswar for
favour of kind information.

Mining Officer,
Cuttack Circle, Cuttack.
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OFFICE OF THE DEPUTY DIRECTOR OF MINES, CUTTACK CIRCLE, CUTTACK
AT- NIMPUR, P.0-JAGATPUR, CUTTACK - 754021, PH.: 06712490357
E-mail: mo.cuttack@orissaminerals.gov.in :

Letter No..a.&22...../ Mines, dt‘iQiO? o3

Show cause notice
To,

Sri Sachin Kumar Sahoo,
Lenka Sahi, At- Bidyadharpur,
Po- Nayabazar, Cuttack,
Odisha-753004.

Whereas, you are the leaseholder of the Birupa ﬁiver Bhatimdnda
Sand Quarry (over an area of 12.340 Acres or 4.994 Ha.) having plot No.1116/P,
Khata No.441, Mouza-Bhatimunda, Tehsil- Tangi-Choudwar, Cuttack D»stnct of
Cuttack Mining Circle,

Whereas, the aforesaid source has been taken over by - the
undersigned on dt.26/07/2023. !

Whereas, as per the document furnished by the Tehsildar, Téngi-
Choudwar, Govt. dues of Rs. 2397042.00 (Rupees twenty three lakh, ninety seven
thousand forty two only) was pending against the aforesaid sand source, up to the
date of taken over of the source and you were intimated about the same vide letter
N0.4300, dt.19/07/2023 by the Tehsildar, Tangi-Choudwar, Cuttack, with a request

to pay the aforesaid amount by 31% of July, 2023. [Enclosed as Annexure- -1]

Whereas, the undersigned also requested you (vide ietter
No.1531/Mines, dt.08/08/2023) to pay the aforesaid pending Govt. dues within

seven days of recelving the letter and to produce an NDC (No dues clearance
Certificate), Guly signed by the Tehsildar, Tangi-Choudwar, Cuttack, failing wh|c$

“{rzesl cof W
Z i

Qfo. D‘ep

uty Direciof of Miue
. miesla Cuttack
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action would be taken against you, as per rule 33(19) of the OMMC rules, 2016 and
arﬁendment rule, 2023, which reads as follows; (Enclosed as Annexture-2)

“If any Government dues payable under the lease deed remain
un:pald for one month beyond the date fixed in the lease deed for such
Pﬁ'ment, the Competent Authority or any officer authorized by him may
enter into the leased area and seize all or any of the minor minerals or
other movable properties and may dispose of such seized minor minerals
or properties towards sufficient satisfaction of the Government dues and
all:costs and expenses occasioned by the non-payment thereof and If any
such government dues remain unpaid over two months beyond the date

fixed in the lease agreement for such payment, the Competent Authority
ma:y determine the lease, and take possession of the leased area on re-
ontf'ry without prejudice to such action as niay be taken under the
provisions of the Odisha Public Demands Recovery Act, 1962 for recovery
of such dues.”

: Whereas, in the aforesaid letter, you were instructed to stop the
mining operation Immediately, failing which actions would be taken as per OMMC
Rule, 2016 and amendment rule, 2023. [Enclosed as Annexture-2]

: Whereas, you have not yet submitted the NDC (No dues clearance
Certificate), duly signed by the Tehsildar, Tangi-Choudwar, before the office of the

undersigned.

: Whereas, during a surprise visit to the aforesaid sand source by the
undérsigned on dt09/10/2023 at 5.15 pm, evidences of recent mining activities
sucﬁ as Compressor Boat, Sand piling and fresh tyre marks of heavy vehicles were
observed, which amounts to illegal extraction of Minor Mineral, as per 51(1)(i) of
the OMMC Rule, 2016 and amendment Rules, 2023. (Geo-tagged Photographs are
enclosed as Annexture-3)

Whereas, the undersigned have also sought from you, the status of
the :submlsslon of the Annnual Replenishment Survey report (Vide Letter No.1739,
dt.01/09/2023; enclosed as Annexture-4), which was to be done before 31% of
December, 2022 failing which the EC would be revoked as per the Transfer of EC
Iette;r No.4038/SEIAA issued by SEIAA, Odisha, against you (Enclosed as

Tt L'oe\’ %/72

f’R’e
@1 m‘ﬂm cactor d Mines
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Annexture-5). In the same letter, the undersigned has intimated you that the
Mining operation would not be allowed without a valid EC.

Whereas, you have not submitted any reply to the aforementioned
letter, issued by the undersigned, till date.

You are therefore, being issued a show-cause notice for such illebal
mining activities and your report should reach the office of the undersigned, withln

seven days of receiving this letter, failing which, action shall be taken as per
51(1)(i) of the OMMC Rule, 2016 and amendment Rules, 2023.

Encl: As above /
\v
‘}‘J" i i

Mining Officer,
Cuttack Circle, Cuttack.

............................................

Copy submitted to the The Director, Minor Mineral, Odisha, Bhubaneswar for
favour of kind information.

ch,
Z\/‘l&% 03

Mining Officer,
Cuttack Circle, Cuttack.

eV

CAIaGR v
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Annexure-| Y
‘:,.,.‘ __.;1
(" \“. Phone:0671-2491742
¥ } e mail 1d: tah.tangich-od@nicin
o '!\\é./
OFFICE OF THE TAHASILDAR, TANGI CHOUDWAR, JAGATPUR,
CUTTACK
Letter No: 9 /Date:
To
Sri Sachin Kumar Sahoo
S/o Nirmal Chandra Sahoo
Vill-Bidyadharpur, PS-Chauliaganj, Cuttack
Sub: Payment of dues in Sairat Case No.51/17-18.
Sir,

You are requested to deposit the sairat dues amounting to Rs.23,97,042/-
towards Birupa River Sand, Bhatimunda by 315 July 2023 failing which action as deemed
fit shall be taken as per OMMC Rules,2016.

Yours faithfully &
o~ k \ i e
\ SIL %\ W
NN
Tahasilda™ Tangi-Choudwar) AR
GIHRSTEDAS, o
. uow!
Memo No. 7 Date- | 7/ ' T A“G‘
Copy to Nazir / R.1. Bhatimunda for information and negessary action. i
\ : 1 7

gt.I | \“)\

Tahas.!dax, Tangi-Choudivan AR

FARKSIEDAY
TANGI CHOUDWA

s CKW\’:D
reets
Mining Officer,

sy Ofo. Deputy Director of Mines:
o Cuttack Circle, Cuttack
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”(\.l/ r“, VET ol o -~y

. o SEREY K : l”““““
OFFICE OF ThE prepy gy DIRECTOR OF MINES, CUTTACK € !'nl')(nw“
= 7
VENIMPUR PO s GA TP R U TTACK TS021, P 2 06712490 :
Eomanl ma cnttack @ onammetals oy m Aﬂnaxu?'@‘Z
Letter N (%) V Mines e ¢ U‘/"(:/” Y :
1 rom
Ihe NMinmge O
Cuttack ¢ el Cuttack
Lo
S Nachin Kuma Nahoo,
Lenka Sahi, Ay Bidyadharpur,
Po- Nainabasar, Cuttack,
Odisha-T83001 lel- 913965619
Sub:

- Reparding demand noti

cessued by the Tahasildar., Fangi Choudwar,
Dist- Cuttack, ag

At Birupa River Bhatimunda Sand Quarry.

Reft- Tetter No. 1300, ¢, 19.07.2023 of the T'ehsildar, Tangi-Choudwar.Cuttack.

Sir.
With reference o the above mentioned subject, Iam to inform you that. the aforementioned sairat

source has already been taken over by the undersigned on d1.26.07.2023. A demand notice was issucd

against you vide letter No.4300. dt. 19.07.2023 by the Tahasildar, ‘I angi

-Choudwar, Cuttack for payment
of pending Govt. ducs of Rs.2397042

0C (Rupees twenty three lakh ninty seven thousand forty two)
against the aforesaid sairat source. You had to deposit the pending dues before the ‘Tahasildar. Tangi-
Choudwar, Cuttack within a stipulated time period of 7 days. but, you have
dues till date.

not deposited the aforesaid

I'herefore. you are hereby requested to pay the pending duces within seven days from the date of
receipt of this letter, failing which, the source shall be declared as non-operational and action will be
taken against you as per rule 33(19) of the OMMC Rules. 2016 and its amendment. You are also
requested 1o submit the no dues clearance certificate (NDC) from the concerned Tahasildar for further
action at this end.

Further, you are instructed to stop the mining operation in the aforesaid sand quarry immediatzly,

failing which, action will be taken as per the OMMC Rules, 2016.

{
O (B
1 0
WO ack
Mining Olfice N 0.‘ \e.c’“\\'
_ B 38 cue 4
Cuttach ('lrclc.Q U -
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Me : ‘
Mo N, “‘-~-<"-'-Si7)).;%..,"f\1nu\ i (/7 n favour of kind
o r favoe
inf. Copy submitted 1o the Dircctor nl \1“\0.\ & Guolopy . Odishin I3hubancswil o
Ormation, /) 0"
. ) b

YA/ AT
G
Mining ¢ heer.
Cuttack € wrele. Cutld ack.

: . 2" >
SN ‘(’g‘ : 5 ~Mines. di / \/J 2 - of kind

. 2 J . . avour
Copy submitted 10 the Director, Minor Mineral. Odishan, Bhubaneswar for favo

information, - g :
ormation, * 7 2?7
: oV, R

1L
Mining Officer.

: Cuttack Circle. Cuttack
Memo No. .05 24 Mines. 0S8, OS 23 |
Copy: submitted to the Collector and District Magistrate. Cuttack for favour of kind information.
%)
./ ct- O.
0".

Mining OfTicer.
Cuttack Circle, Cuttach.

Mecemo No. ... ] .S.@.S..../ans dl.......\ ............. 28
£0p) forwarded to the Tehsildar, I'angi-Choudwar. Cuttack for kind information

action. : . 56 Y
. 153
. : %‘. (e)

Mining Ofticer.
Cuttack Circle, Cuttack.

and nceessary

Memo No. IS&“ /Mines. dt....... 0L L X2

....................

Copy submlllcd to the 11C. Tangi Police station. Cuttack for information with a request o keep a

close watch 1o prevent thelt of the minor mincral from the said source.
% e »7nD

Mining Officer.,
Cuttack Cirele, Cuttack.

R

Tat 7

qffice’
W09 ot of Mines

0
o'o'(;?:.ﬁpa‘cn\“ circle, Cut?e S
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Kani, Odisha, India
G2VG+7G, Kani, Odisha 754022, India
Lat 20.541925°

~ Long 86.027631° ‘
09/10/23 05:29 PM GMT +05:30
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afeno

g

Mining Ofticer,
Ofo. Deputy Director of Mines
éunack Circle, Qunack
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B GPS Map Camera
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Kani, Odisha, India -
G2VG+7G, Kani, Odisha 754022, India
Lat 20.5418°

Long 86.027302°

09/10/23 05:28 PM GMT +05:30
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AT- NTMPIIR & sroves o

ANNEXUre-3

Kani, Odisha, India
_ . G2VG+7G, Kani, Odisha 754022, India
9 4 & Lat 20541664°
o it j Long 86.026635°
oogle g8 = 09/10/23 05:24 PM GMT +05:30
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Annéexure-3

Kam Odisha, India
G2VG+7G, Kani, Odisha 754022 lndla

¥ Lat 20.541664°
* Long 86.026635°

09/10/23 05:24 PM GMT +05 30
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Annexure-3

Kanl Odlsha Indla

G2VG+7G, Kani, Odisha 754022, india
Lat 20.541925°

Long 86.027631°

09/10/23 05:29 PM GMT +05 30

R T W AN Yy s T G

“Terrr 00(7 a wewresd

7
Mining Officel,
0fo. Deputy Directer of Kt

Cuttack Cuw., Cuttacn
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Kani, Odlsha, india
G2VG+7G, Kani, Odisha 754022, Indla

Lat 20.541925°
Long 86.027631°
09/10/23 05:29 PM GMT +05 30

Annexure-3
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OFFICE OF ' '
FHEDEPUTY DIRECTOR OF MINES, CUTTACK S (RCLE, CUTTACK

l1om

Suh - Regarding submission of the An

Rel -

Al N '
IMPUR, PO JAGAITPUR, CUTTACK - 754021, PHL. 06712490357 te
I ) o cuttack e orissaminerals gov n A \ 62’
¢ oN
by o ~A D’/:I") V,}‘

| ety Not J 3 1 Mines. i (

Annexure-4

I he Minmy Olhoer
Cuttack Carcde Cuttack

S Sachim Kumar Sahoo,

| enha Sahi At Bidyvadharpur,

Po Navabaza, Cuttack,

Odisha 783004 Tcl- 94 19650194

nual replenishment survey repont for the year 2022-23.

1-C document issued by SEIAA against “Tithapada-1 Devi river Sand” and “Birupa River

«and. Bhatimunda™

Sir.

source operational. 1t
within a stipulated time
SEIAA against your sairat so
is an ad-hoc certificate and shall
within that stipulated time period. Withou

10 carry on the mining activity at your sairat

you have n

the last finan
kindly inform the undersigned regarding the date of t

With respect to the subject cited above, [ am to inform you that in order to keep your
is mandatory for you 1o submit the annual replenishment survey report

period assigned in the Environmental clearance certificate issued by

urce. As per the provisions of the SEIAA., the EC issued against you
be revoked if the replenishment survey report is not submitted

1 a valid EC issued by SEIAA, you shall not be allowed

source.

form the undersigned by a forwarding letter, if

| therefore request you 1o immediately in
survey report before SEIAA. with respect to

ot submitted the annual replenishment

cial year. If you have already submitted the annual replenishment survey report.

he submission of the aforesaid report,

through a forwarding letter.

)

/.

%’ /?W 2 2
'T/C/U’e Lp(]\) "0"/0/’&.‘?’ .

a Mining OfTicer,
Cuttack Circlc.Smuik

s
M‘n\(\q : ‘0‘ o‘ M\he
- Oftiee! 4 M‘m?is conaer &

{0

yiack

1
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Annexure-y

NMem : :
e N:(‘. : \ 4(1 _“ » ‘h’ﬁllk‘\'. d O| - 09°'D023

(:“p\' \'uhl N o

3 J o “l“(‘l' o l'l(‘ l)lr\‘\'l(‘l‘ (\I. h1 s & G IS

N Aines & Ge ', O .’hi " 3hubi <.

k\lld Illhilllll“ll\l\ '“"“g_\. di 1. Bhubaneswar fnr favour of

£ . 1
,/ vz .
Mining Officer,
Cuttack C ircl;oqm‘%{‘whes
: N‘\‘N\“ 0.‘%‘-‘0‘,- _‘\\\3"‘
i y ‘0.069"‘ O((,\e‘ =
Memo No. ")(‘“ ........ Mines, dl0\0’330&3 ? o

(E‘OP,\‘ submitted to the Director. Minor Mineral, Odisha, Bhubaneswar for favour of kind

in['onmulimx.
Loz 22

Mining Officer,

Cuttack ( xrcé)%\gatz‘i(:‘l“\‘.“es
},\'\N“g \of ©

v OHEC cunact

olo- 089“ | C’“g\e.
conat

\
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.. v@% Government of Odisha B ;;

]
:( °. Cyber Treasury :
C J eChallan p b

(1 Namegof the Depositor sachin kumar sahoo |

2. Depositor's Address s/o- nirmal kumar sahoo at-bidyadharpur po- nayabazar Odisha Cuttack i
. 753004

3.  |District Cuttack

4. e Cha!lan Reference Id 35D5C5DB8F

5. Total Transaction Amount (In Rs.) |Rs. 500000/- ( echallan- Rs. 500000/- + agency- Rs. 0/-)

6.  |Amount (In words) Five Lakh Only ‘ ]

Head of Acc:ount

Qescripﬁon Head Of Account Amount Challan Number & Date
Odisha Mirior Mineral 0853-00-102-0217-02021-000 Rs. 500000/-| 0853/7324 - 20/12/2023
Concession Rules

: Total Amount Rs. 500000/~

Bank Details,
Name of the Bank ICICI BANK 5
Mode of Transaction Net Banking
Bank Transaction ID 2012424152
Bank Transaction Date & Time 19/12/2023 02:31:59 PM
Bank Transaction Status Succesful: Confirmation Received from Bank as Success
Payment Remarks
challan of bhatimunda sand sairat
a )
{
Taerre )
=
urild icet,
Mining off { Mines
vy Directof 0 .
: Ofo. DepuYy Gircle, Cutac
* This is a computer generated challan and doesn't require any signature or stamp. Cutt .

Generated on : 29/07/2024 11:22:01 AM
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7128124, 4:25 PM : View Form A Part Il

@\m@w%— Y

TimeLine Details

Propos: iv ate at each stage of flow.

Proposal Na.* :  SIA/OR/MIN/300740/2023
Project N"‘“‘?* * CUTTACK DISTRICT

Project Scetor® : Non-Coal Mining

BHATIMUNDA SAND QUARRY OVER AN AREA OF 4.993HECTARES UNDER TANGI CHOUDWAR TAIASIL OF

136

Dateof o0 2023

submission® : X

: Query for Accepted
Submitted TyIor | Resubmission by SEIAA Query for | Resubmission Forwarded

- | Shortcoming(if e Accepted EC

by . any) b of Proposal and Shortcoming(if| of Proposal by SEAC | f© SEIAA Cranted

Proponent SEyl A IZ by Proponent | forwarded | any) by SEAC | by Proponent ¥ for EC

: to SEAC
30/05/202;3 N/A N/A 10/06/2023 N/A N/A 28/06/2023 NA 10/01/2024

aker’ C

hltps://environmentcléarance.nic.in/‘ﬁmeLinemodiB.aspx?pid=SIA%2fOR%2ﬂVllN%2f300740%2f2023&type=EC&|D=57854

171
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: ODISHA

SRF-2/1, Unit-1X, Bhubaneswar-751022, Tel: 0674-3510075, Email: seiasodisha@ gmail com
- (A stantory body constituted by Ministry of Environment, Forest & Climate Change under

: Environment (Protection) Act, 1986)

g © STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY,

File No. SIA/JOR/MIN/Z00740 /2023
Dated i&ﬁ“&mmra_iﬁﬂ -
Bhubaneswar

To:
- Sn Sachin Kumar Sahoo,
S/o- Nirmal Kumar Sahoo
At- Naranpur, Ps-Baranga
Dist-Cuttack, Pin-754022, Odisha

Sub: Proposal for Amendment of Environmental Clearance (EC) of
. Bhatimunda River Sand Quarry (River-Birupa) over an area of 12.34
Acres or 4.993 Ha. at Village Bhatimunda, under Tangi-Choudwar
Tahasil, District Cuttack, Odisha of Sri Sachin Kumar Sahoo, the
PP/Successful bidder/lessee-reg. »

Ref: (i) EC identification no. 2409/SEIAA dated 30.08.2021 & EC
: transfer vide letter no 4038/SEIAA dt. 22.02.2022
(i)  Letter of Tahasildar Tang-Choudwar letter no. 2183 dt. 03.04.2023
(i) Online Application no. SIA/OR/MIN/300740 72023 did.30.05.2023

Sir/Madam,

This has reference to your online application no. SIA/OR/MIN/300740 /2023
dated 30.05.2023, wherein you have requested-for amendment (i.e. amendment of EC
regard to annual production of  sand as per. replenishment study report) of
Environmental Clearance (EC) granted by SEIAA, Odisha vide letter no/EC
identification No. 2409/SEIAA dated 30.08.2021 in favour of Sri Sachin Kumar
Sahoo, the lessee successful bidder.

2. - The application was examined in the State Environment Impact Assessment
Authority (SEIAA), Odisha in its 139* meeting held on 28.12.2023 & 29.12.2023 in
accordance with the EIA Notification, 2006 as amended from time to time and the
follawing points are noted;
(i) Thisisa preposal for amendment of EC of Bhatimunda River Sand Quarry
(River-Birupa) over an arca of 1234 Acres or 4.993 Ha. at Village
Bhatimunda, under Tangi-Choudwar Tahasil, District Cuttack. Odisha.

- atretted

| — wezg/i

Mining Officer,
Ofo. Deputy Director of Ming <

Cuttack Circle, Cuttack
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STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY,
ODISHA
SRF-2/1, Unit-1X, Bhubancswar-751022, Tel: 0674.3510073, Email: sciasodisha@ gmail com
(A stanwory body constituted by Ministry of Environment, Forest & Climate Change wnder
Environment (Protection) Act. 1986)

(i) The project proponent has obtained EC from SEIAA, Odisha vide EC letter
no. 2409/SEIAA dated 31.08.2021 and EC transfer vide letter no.
4038/ SEIAA dt. 22.02.2022 in favour of Sri Sachin Kumar Sahoo for
Bhatimunda River Sand Quarry over an arca of 12.34 Acres or 4.993 Ha. at
Village Bhatimunda, under Tangi-Choudwar Tahasil, District Cuttack,
Odisha.

(1) During EC application the PP has submitted required documents along with
mining plan where it is mentioned that mineable reserve of the proposed
sand was 39780 cum with depth of sand deposition was 1.0 meter and
proposed for annual extraction-5400 cum,

(iv) The SEIAA also granted EC for 1¥ year production 2000 cum with depth of
mining 2.0 meter.

(v) There is an EC conditions point no. 9.1 to 9.2 in page no. 03 that “Pending
carrving out of the study & submission of the report, this clearance is being
granted in an adhoc ‘manner and is liable to be revoked after one year i.c.
after 31" December 2022 il'sax'u(acton replenishment study report is not
submitted.”

(vi) The PP has submiued EC cor'nphancc report and mentioned that 1500 cum
sand already extracted from the source in 1 year.

(vii) Now, the PP has submitted amendment of EC application and submitted
replenishment study report by RQP ‘Sri Pradeept Mohapatra along with
World Consultancy Services Pyt Lid. with meationed that pre-monsoon
RL 389219m and post-monsoon 39.3123m and 2057.4 cum of sand
replenished in the said sand bed and proposed production for next year is
20574 cum.

(viii) Documents submitted for amendment of EC;

a. Form No. 4 for amendment of Environmental Clearance,
b. Letter of Tahasildar Cuttack Sadar letter no. 2183 dt. 03.04.2023
¢. Replenishment study report

3 The proposal was placed in SEAC meeting held en 13%, 15%,17% & 18 November
2023 and after detailed discussion, the SEAC recommended that mineable quantity

. may be recommended as per Replenishment quantity.

4. Amendment of Environmental Clearance (EC) of Bhatimunda River Sand Quarry
(River-Birupa) issued vides SEIAA, Odisha EC identification no. 2409/SEIAA
dated 30.08.2021 in favour of Sri Sachin Kumar Sahoo, is allowed to 2050 cum
per year for the rest of the lease period i.c. for the 2™ year, 3™ year, 4® year and
5% year. The other stipulated terms and conditions of the onginal EC initially
granted remains same subject to satisfactory compliance to all the stipulated terms

- and conditions of EC along with following additional stipulation:

Additional stipulation

2 (i) The PP is required to carry out the Annual rate of replenishment study (ARRS)

through ORSAC empane! agency in subsequent year and submit the report to

SEIAA, Odisha.
o

2 S %5

Mining Officer,
Ofc. Dsputy Director of Mines

198

Cuttack Circle, Cuttatk
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STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY,
ODISHA

g SR} 21, Unit-1X, Bhubancswar-751022, Tel: 0674-3510075, Email: seiaaodssha@ gmml com
H statutory boxdy constituted by Ministry of Environment, Forest & Climate Change wnder

Environment { Protection) Act. 19586)

(i)

(i)

(iv)

(v)

(vi)

The validity of EC is for validity of DSR or validity of lease period whichever
is carlicr.

Boundary Demarcation: -The boundary of the ease arca shall be demarcated
on ground at the project cost, by crecting 1.20 meter (4 feet approx.) high
reinforced concrete pillars above ground, cach inscribed with its serial number,
distance from pillar to pillar and GPS co-ordinates by any empanclied agency
of ORSAC.

Intimation of EC: -The copies of the EC shall be sent to the Sarpanch (s) of
the concemed Gram Panchayat (s), Urban Local Bodies and relevant other
Offices of the Government with a request to display the same for 30 days from
the date of receipt.

Tree Plantation: -Compensatory Tree Planting (CTP) shall be carried out with
minimum @ 100 trees  per Ha. of lease arca as per the approved cost norm for
plantations of the State Forest Department. The Project Proponent (lease
holder) shall deposit Rs.2.50,000/- with the respective District Environment
Society for raising 500 plants of native species within 2 years in a suitable
location adjoining to quarry or other places.

State EMF Fund: - An amount equal to five percent (5%) of the royaly
payable shall be collected from the lessee by the Tahasildar /Mining Officerand
deposited to the State Environment Management Fund, which will be utilized
as per provisions of Rule 49%(3) of the OMMC Rule, 2016 preferably, in and
around the arcas where mining activities are undertaken,

The Project Proponent shall comply the above conditions and also to

uploadcd submitted six monthly EC compliance in the Parivesh Portal of Mokl &

CC.,

Govt. of India only within six months (06) from date of issuc of transfer of EC,

falling which the EC stands automatically revoked.

In case, there is-a change in the scope of the project, fresh Environment

Cledrance shall be obtained.
Yours l;mh(ull\
-l(
: Memiiber S rct.m
Encl: Copy of the Oniginal EC
Copy to
I, fJoinl Secretary (Environment), Ministry of Environment, Forests and Climate

: Change Govt. of India, Indira Paryavaran Bhavan, Jor Bagh Road, Aliganj, New
- Delhi-110003 for information.

o

- Principal Secretary, Forests & Environment Dept., Government of Odisha for

- information.

- Member Secretary, State Pollution Control Board, Odisha, Paribesh Bhawan,

- A’118, Nilakantha Nagar, Unit-8, Bhubancswar for information,

'fr -, Y co¥

AT

a
3
%ﬁ?w

0. Deputy Director of Mine.
o Cuttgck Circle, Cuttack
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STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY,
ODISHA
SRF-2/1, Unit-1X. Bhubaneswar-751022, Tel: 0674-3510075, Email: sciasodisha@ gmail.com
(A statutory body constinaed by Ministry of Environment, Forest & Climate Change under
Environment { Projection) Act, 1956)

:4.  Additional Principal Conservator of Forests, Regional Office (EZ), Ministry of
Environment & Forests, A-31, Chandrasckharpur, Bhubaneswar for information.
Chairman, Central Pollution Control Board, CBD-cum-office Complex. East
- Arjun Nagar, New Delhi-110032 for information.

6. Member Secretary, CGWA, 18/11, Jamnagar House, Man Singh Road, New
: Delhi-11001 Hor information,

-7. Copy to Director of Mines, Steel & Mines Dept, Govt. of Odisha for
: information and necessary action.

8. Copy to the Collector/'Sub Collector, Cuttack and Tahasildar Tangi-Choudwar
; /Mining Officer, Cuttack for information and necessary action.

:9. Chairman/Member / Member Secretary, SEIAA for information.

-10. Chairman, SEAC/Member Sccretary, SEAC, Paribesh  Bhawan, A/I18,
© Nilakantha Nagar, Unit- V11, Bhubaneswar for information.

- 11, Guard file for record. ;

L

|7 A f'f‘t:"\‘.,/) A
Member qccrcury

' "> { M
; ty Directo! 9
gm.c?‘bpu Cigles Cuttack

R
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OFFICE OF THE DEPUTY DIRECTOR OF MINES CUTTACK CIRCLE, CUTTACK
AT NIMPUR, P.0-JAGATPUR, CUTTACK - 754021, PH. : 06712490357
I-mail: mo.cuttack@orissaminerals.gov.in

Letter No....?\,‘j ....... / Mines, dt. \foﬂaﬂ
From

- The Mining Officer,
Cuttack Circle, Cuttack.

To:
: Sri Sachin Kumar Sahoo,
Lenka Sahi, At- Bidyadharpur,
Po- Nayabazar, Cuttack,
Odisha-753004. Tel- 9439656194
Su:b: - Demand Notice regarding the payment of Annual royalty against Birupa
- River Sand Bhatimunda, Tangi-Choudwar Tehsil, Cuttack District under
CuttackMining Circle.
Sir,

With reference to the subject cited above, 1 am to inform you that, the

a.orhmeﬁtloned sand source has already been taken over by the unders;

gned on
c( 26/07/2023. As per the information furnished by the Teh

sildar, Tangi- Choudwaer,
tne 1% year of your S-year lease period with reference to the aforesaid sand source

'has already endgon 17'" of May, 2023 during which, you were allowed an annual
MGQ of 2000 Cubic Meter. There were pending cues against the aforesaid sand

saurat source, till the date of hand over, However, you have deposited NDC till 31%
Marcn 2023. There are pencing dues against the aforesaid sang Source with re

spect
t6 the 1% year of your 5-ycar lease period i.c., from 18" of May, 2022 to 17% of

However, in order to continue mining operation at the

aroresaid sairat source
through the 2" year of the 5-year lease perivd, you have

to pay follomng amount
in head of Royalty, Additional Charge, Surface rent, Dead Rent, T.C.s, £M £

D.M.F. Since the modified EC from the SEIAA has been issued against the aforesaig

e bearing file No.SIAJOR/MIN/300740/2023

: « the annual -
GG annual demang Containing

P-T.0-
Rt LOfY aREINED

ning Officer,
Ofo. Deputy Director of Mines
Cuttack Circle, Cuttack
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by calculated on the basis of MGQ allowed for the

the aforementioned heads is here
a™" of May, 2023 to 17" of May, 2024.

current year i.e.2050 CuM, from |

!'icaa} Calculation based on | Amount (In INR)

annual MGQ of 2050 CuM
ROV‘E"W " INR 35 * 2050 CuM ' 71750.00 —
Addétional charge INR 2800 * 2050 CuM 5740000.00

DME (10% of Royalty) 10 % of INR 71750.00  7175.00

EMFE (5% of Royalty) "5 o of INR 71750.00 1'3587.50

Suréacc Rent " INR 360%4.993 hect. 1799.00

Dea‘%c’i Rent ' 10500+ 4.993 hect. | 52458.00
TES%_Z % of (Royalty + | 29 of 5811750.00 41 16235.00 o

Additional charge)

Total ~ 5993004.50 (Fifty-nine
: lakhs ninety-three |
thousand four rupees

and fifty paisa only)

- 1 therefore request you to pay the aforementioned amount at the earliest as
perfthe following instructions.

A payment against Royalty, Additional Charge, Surface rent and Dead
. ' a
rent of 5866007.00 (Fifty-eight lakhs sixty-six thousand seven rup
. ees
through treasury deposit under the following Head of Account ( )

. Copy of
the treasury challan must be deposited at the office of the undersigned)
e

TREASURY HEAD -:
“0853-102-0217-02021"

»0853-Non-Ferrous Mining and Metallurgical Industries-102 Mi
= Mineral

Concession Fees, Rents and Royalties-0217-Receipts under Odish
: Isha

col P--T-
| Tl Q&L@ T-0
Minng et

[ ' Mines
Ofo. Deputy Director of
Cuttack Circle, Cuttack

X
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Minor Minerals Concession Rules-02021-Collection of Fees Rents and

royalty”
A payment againsl DMF of Rs.7175.00 (Seven thousand one hundred

seventy-five rupees only) in DMF S/B accounts no. 35591549944 with

IFSC Code- SBIN0O0O00OSY, in State Bank
uld be deposited before the office

of India. A copy of the receipt of

the above transaction against DMF sho
of the undersigned.

A payment of Rs.3587.50 (
rupees fifty paisaonly) towards EMF as 2 d

Three thousand five hundredeighty-seven
emand draft, pledged in favour

of Odisha Environment Management Fund (OEMF) Trust. The Demand

Draft should be submitted before the office of the undersigned.
A payment of Rs.116235.00 towards the TCS either with the help of the

online Income Tax portal or by offline.

Further, I am to inform you that an non-payment of requisite Govt. dues
before 31* of March, 2024, appropriate action shall be taken as per rule no.47 of
the OMMC rules, 2016 (Amendment up to 2023) which states the following;

"47. Interest on delayed payment: — If the holder of prospecting license-cum-
mining lease or mining lease or quarry lease fails to make payment of royalty, rent,
fee or any sum payable by him under these rules within the due time, simple
interest at the rate of twenty four percentum per annum on such dues shall be
charged until payment of such dues is made.”

: The Pending dues against the aforementioned source
to; Dt.18.05.2023 shall be calculated once the office of
necessary information.

between Dt.01.04.2023
the Tehsildar provides

You are therefore instructed to pay the aforesaid amount at the earliest
b 2 . 1est as
per the given instruction for further action at this end.

: \%6 - 03 2D

Mining Officer,
Cuttack Circle, Cuttack

Ttk u’f/ qh@w@

Cuttack Circle, Cuttack

Ofo. Deputy Director of Mines

3
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ANNEXORE -1 3

. By Email/Fax .
- OFFICE OF THE ADVOCATE GENERAL : ODISHA:CUTTACK
FAX N0.0671-2507846 Email- advgenodisha@gmail.com
: no._35243%) /DTD. 18.06.2024.
- To lq
-1 The Additional Chief Secretary to Govt. of Odisha,

Steel & Mines Department, Lokseva Bhawan,
Bhubaneswar, Dist. Khordha,

2 The Director(Minor Minerals Steel & Mines Department),
Lokseva Bhawan, Bhubaneswar, Dist. Khordha.

3. The Coliector-cum-District Magistrate,
At/P.0./Dist. Cuttack.

4, The Tahasildar, At/P.0./Dist. Cuttack.

5. The Deputy Director of Mines,

Cuttack Circle, Cuttack, Dist. Cuttack.

6. The Mining Officer Cuttack, Dist. Cuttack.

'Sub:  W.P(C) No. 12919 of 2024 filed by Sachin Kumar Sahoo- Vrs-State of
. Odisha and others.

Sir,

This is to inform you that the aforementioned writ petition was filed by
tha petitioner inter-alia seeking direction for modification of the letter
dtd.18.03.2024 passed by the Opp.Party No.6-Mining Officer, Cuttack and also
extension of Sand Quary Lease with effect from 13.05.2023 for operation of Sand
Sairat namely Birupa River Sand, Bhatimunda, under Tahasil-Tangi-Choudwar,
Mouza-Bhatimunda, Khata No.441, Plot no.1116, Dist. Cuttack. The aforesaid
matter was listed before the Hon’ble Chief Justice and Hon’ble lustice Savitri Ratho
on 18.06.2024, wherein the Hon'ble Court was pleased to dispose of the writ petition
with a liberty to file appeal within a period of 30 days. The copy of Writ petition is

available in official website i.e. hitp://orissaims.in/Ims/ (Contact No.0671-

2509188).
You may be pleased to get the copy of order dtd.18.06.2024 available in High
Court Website. )
4 Yours faithfully,

_—_\ SS—=a = - TS
(Prabhu Prasad Mohanty)
Addl.Govt.Advocate

Ph.N0.9437019196
T e
Tt /
Mining Officer,
P ——— " : of 0‘ M!i;o’;?.

Ofo. Deputy Direct

Cuttack Circle, Cuttack



